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lightly, as the hon. Members seem to
suppose, but I do not think that Gov-
ernment ...

Dr. Lanka Sundaram: Sir, may I
submit a word with your permission?
The Business Advisory Committee
disposed of all the Bills placed before
it on the 7th of this month. The pro-
gramme was, as you know, drawn up
under your distinguished Chairman-
ship. On the 15th, this Bill was in-
troduced. There are still four more
days for this'session. This Bill could
have been included.

Mr., Speaker: Had it been included.
the Members would have been able to
judge—they would have been in a posi-
tion to judge—of the necessity for
priorities, and it would have been plac-
ed first. Of course, I do not think
anybody can challenge the constitu-
tional position that the Governmen!
have got the right to issue an ordin-
ance whenever they like.

Dr. Lanka Sundaram: In an emer-
gency.

Mr. Speaker: The word is not 'em-
ergency’. It is ‘urgency’. There is
no question of ‘emergency’. I think,
if I remember aright, the article
speaks of ‘urgency,’ and not ‘emer-
gency.” I believe ‘emergency’ was the
expression used in the old Government
of India Act. But, however, though
there is a right, naturally one would
not like to have an ordinance when-
ever there is a possibility of legisla-
tion being enacted. That is the whole
point.

Dr. Katju: One word. The business
is so congested that there are Bills now
outstanding, which are of great im-
portance, before this House and which
were introduced in February last. We
are doing—I am not blaming anybody
—everything in an orderly manner
and time is fixed. There is, for in-
stance, the Ajmer Durga Khwaja Bill,
and many others. What can be done
now? Let my hon. friends forego the
discussion on preventive detention and
let the discussion on the Press Bill be
taken up. I have no objection to
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that. That will probably be flnished
in a day.

Mr. Speaker: Let us clese the dis-
cussion on this.

Dr. Lanka Sundaram: Article 123 is
perfectly clear.

“If at any time the President is
satisfied that circumstances exist
which render it necessary for him
to take immediate action...... "

Where is the immediacy in regard
to this Bill?

Mr. Speaker: Let us not go into a

scussion of that. It is a matter in
the discretion of the President and
cannot be controlled by this House.

REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES

Mr. Speaker: The House will now
proceed with the discussion on the
motion moved by the hon. the Home
Minister:

“That the Report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the
period ending the 31st December,
1952, be taken into consideration.”

Now we have got for this motion,
according to the time allotted, one
hour and forty minutes. I have cal-
culated the time taken up and we have
to finish this within one hour and forty
minutes.

What time will the hon. Minister
take?

The Minister of Home Affairg and
States (Dr. Katju): Many points have
been raised. I should like anything
between twenty to thirty minutes to
meet them.

Mr. Speaker: So that leaves the
House about one hour and ten minu-
tes. A request was made yesterday
that the time-limit be ten minutes. T
think that was agreed to. I find that
a large number of members naturally
desire to participate in the. debate. It



2583  Report of the

[Mr. Speaker]}

is the desire of the Chair to accommo-
date as many members as possible, but
obviously I cannot satisfy the desire
of forty-seven members whose names
have been given to me. It is also im-
possible to make a selection. So, we
will have to proceed at randum.

Shri Jangde (Bilaspur—Reserved—
Sch.—Castes): May 1 suggest that the
time allotted be two hours today, in-
stead of one hour and forty minutes?

Mr. Speaker: We will see to that.
Let us not take any more time now.

ot dfo gAo TN (TR~
Wan-—waafasonfaat) : weveg 7gq,
Ad wrdar & fe zrgw qQver W a@y
frar s 0

serw wpvew - e, wT oITEN
T F TG FETFRAE | AT HF
rrfEnta s TR wIA AT |

Shri Sarangadhar Das (Dhenkenal—
West Cuttack): Sir, I was saying
yesterday that the approach that the
Government has made to the problem
of the advancement of tribal people is
all wrong. It is wrong for this rea-
son that the education of these people
must be of an entirely different sort
from the education that we have been
imparting. Their good qualities, such
as spirit of independence, truthfulness,
straightforwardness, self-reliance. their
love of play, dances, etc., must be pre-
served. In order to preserve these a
different syllabus has to be prepared
and it can be prepared only by people
who have knowledge of anthropology
and who have studied the life of the
tribal people, because there are hun-
dreds of tribes, not only one tribe. In-
stead of that what are we doing in
the schools for tribal people? I know
that in these schools in Orissa instruc-
tion in Hindu scriptures, Hindu shas-
tras, about Ramayana and Mahabha-
rata is imparted, which will not bene-
fit them to the extent that it does us.
Besides that I know that in certain
boarding schools where tribal boys and
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girls study, men teachers are in charge
of the hostels as Superintendents. This
is highly undesirable, I have in mind
jugt now an institution in Manipur and
I.hope the Home Minister will enquire
thoroughly into its affairs, because
what I have heard is not to the credit
of the Government.

Then again in regard to the Sche-
duled Castes there are very few schools
in the Harijan bastis: there are no dis-
pensaries; nor is any instruction im-
parted in hygiene. That is why I said
yesterday that these are the things
that are needed for making a beginn-
ing towards the advancement of these
people, not the institution of a few
stipends or building of schools. To
prepare these people to be leaders of
their community these schools have
been established in the form of a replica
of the public schools of England, where
particular boys are trained to be lea-
ders and not the average people. That
is why I agree with my hon. friend Mr.
‘hatterjee who sald yesterday that
primary education should be stopped
for some time for caste people in the
villages. I do not exactly mean that
it should be stopped, but building of
ew schoolg in the villages should be
stopped for some years, so that all the
money could be diverted to building
schools for Harijans and tribal peoples.

Sir, this is a tremendous work—to
advance these people who are so back-
ward in comparison with the other
people in India.—and it needs hun-
dreds of crores of rupees. . Having
flve crores for a year or Rs. forty cro-
res for the whole Five Year period, I
believe, is not sufficient, but I do think
that even this money that is made
available for this purpose is something.
Prior to 1947 no attempt had been made
to advance these people, except by a
few Christian missionaries in the tri-
bal areas. This money, though it is a
very small amount, s a good begin-
ning. But it has also to be seen that
this money is properly spent. I am
more interested in that, because I know
most of this money goes to waste. For
instance I know of one school in my
constituency where tiled sheds have
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been put up in a jungle place and
about a lakh of rupees has been spent
for the education of 40 or 50 tribal
children. In two years' time, I have
noticed lately, this shed is crumbling
down. I know the contractor who
had got the contract is a man who had
gathered votes for a particular party.

Similarly the workers that are being
employed in the campaign for removal
of untouchability and tribal work are
mostly Congress workers and Congress
sympathisers. I am sorry to mention
this because my conclusion is that
these people are being posted in vill-
ages to do work at the village level in
order to consolidate the Congress in
those areas and be prepared for the
next general election.

1 also wish to mention here that
lately when the Untouchability Remo-
val Committee was formed in Orissa,
it consisted of public workers in which
there is only one opposition group re-
presented by two people and all the
rest are Congressmen.

It seems to me that the Governments
in the States are taking it for granted
that thev are the “only people, that
their party is the only party that can
serve the people who are backward,
that thev alone can do Wwork for the
upliftment of the country. That is
absolutely wrong. There are people
outside that party who have as much
interest in the advancement of the tri-
bal people and the scheduled castes as
there are in the ruling party.

Sir, I have only these two points to
mentinn, that the tribal people’s edu-
cation should be done on a different
level altogether and that things like
amenities in the villages, the ordinary
rudiments of health, water, teaching
of health measures, giving medicine
and so forth in a dispensary, these are
very necessary things, and attention
should be given more to these things
than to having a few stipends and a
few scholarships to go to foreign coun-
tries.

 oft qeo WYo Wy (wEwaTATR-TfEAA-
wgfae wfwat) : ssrer wgEg, X
fa7 & ag wfawre & fod aT gam

19 DECEMBER 1953 Commissioner for Scheduled 2586

Castes and Scheduled Tribes

qrEat F 9T AT | (@ F gT gq-
HEZHEIIM AT §AF &L AT QU AT
#& g fog 3 & Fara7 g fw game
faad o wan fafa= &1 917 1 g
sfieras, o €a.df < qua arar F fasy
g, 9T & 9 § WA & qEX  ¥g FA
qTAAr g, Hfed ITHFAFSF WX
g € i faqz g0 gFaT 1 ¥E O

aTa FA% gfewAl W wrfRaTiaat §i

gaT ¥ frad dvaé sadw F 710 &,
FOx ¢} ®A¥ 71, F4ar faghr g€
fdy ey &, 97 Fr A 0 T W
#r uF fagrg arag ofa &0 sex &
g & fad gard 4P AT AT 7R
o1 ok & fgam gFur Y 7g ®
AT ITGFIY | TT AT WY g3 Acfaay
HTISIAF AT FArqr oy wavar
aq g ¥ FXAr wifgd, N A7 oF
AIE A AT ZZ AT T IX AALT FIAT
q¥dt §, I aXg &7 oF fagrf wa-
afgqi w1 FTT ISTT & AT, g7 9T
farerr 23 ¥ faq, 94 &1 A7 gERA &
fod, gardt maddz w1 wga Fg AN
T WTgd | F W9 F1 qG03 F q9
Q8% & 90 /AT T F 19 gW
R FAIN 1 ] 8ts H &g
OF WEI TRAg ¥ WeLq 4, ag ¥
FEIA ST WIATAT GT qg WIT WY
g g | & g A A IT F1 Ay
AT AT oY 7 wAvE A s IR A
2T A H IR T wgAl € s qAr g
g weft wife awg ft oY SEYA
werAar & wE & wTHAr fv wac
A AT § IES TF AR T ®W
wew 7 g 1 § WAarT § g T
aff v€m fr qn o fad, ey wroe
& ag Srdar w€7 5 A § agi ao
¥ T H agar g w1 5T QR
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[5fr 7o #o Rea]
a% | 7z gt egfoar qew ey
N & frax g}, o ;Y gw wregfoar
F A ATETAE | g srew fafaey
FAF TR Aiaad gud W
FAT TTHT AERAT TEET A & Araw!
qT AqA AT §, IeE) TrefaAr & srawt
7 fae & gl & gg Ter weaad
aFAgAr L T wgA W aafaay
*fag wa N wf ¢ sug g qEiEe
FF g g TER Y AT R Y
&Y 78t ga dvwd} ¥ ag WOAT gH WO
WwREF wrw =rfzd fF wre g7 +7
qF AT § FE@aT 72 |

gar fad wfey & wr 2= 2,
AR ® wrd Sft 9% =g dwArg &
afree & a1 g9, IT FT WS FT W@
A3 | AT I A 7 & frd gar
@ agwr €z §  Rgam fefgee &
RagE T 7 T WY arda w5y
gheorat grar awee &1 zfaar 37
T AR gfere & axeEer & Qg ?
gheaT waof fggel & FoY a3 qret
73 & fad 73 | Y g I AT A 7Y
T G T wE gk A 99 Wiw
¥ qrdrerR & Y afew o frd & oY
TrERT 7 qa 7 faer £ woa) 7 a=h
9T gwar fwar W 4 wawT qe e
HY | I & T K THATT GAAT, ITHY
grer WX em ave fxd | ag ST
A arft WA 9 gET 1 qE wAT gl
o fafreex ama Y faerd ax Ig s
a3 W@ E R T 59 3% w1
wE AN Iw owir ¥ g
R g § § W T aE Y g
qt Ad F fam &

u% % &F fF A oo T
TECAN G I7T FT AT Twwr v a5t
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Taar w fear & 1 dfwa gk ford g
afemai §, 7z FE g TR FTTHT
g1 At 39 At w1 FWme
FoR qEdt §, ST oA IT FY {ET FIH
FATIEAT 2 | F142 § AT I BIE
& woft &, dfww ag w41 w3 Mmife 37
FHIRTY #T FHIT X AZ W@IE | IR
Fargrar o fae Far %, @7 efveiv,
T AR} W g Wt weey €
@ 9T F g age frwre faar
sl 1 gEfad A A HWIRE
sraar § i efiErdr e F wew & ar
%% ¥ ©F fag wfig 0 d gfewa @
g 7 a1 JIER F T A T FIT
&Y wrfgd, ar oFITN FT F AN
w12 3 oFfgd) oF TwET AR
FATL q0 @ HZT FT 71 47 5 w11
1T #Y g AIgedAr 2@AT 1 AT 7
aaf et F @ a1 gew@ 78
¥ | g Y i & Frge vy ¥ wy Iy
Y, WM [IHFHE A AT THLLC
grar g | &Y gart gfesal &1 Aigear
g, orgt Ffafadfedy ger swarh §
agi gfeem w7 awft ift gdy g 9¢
woE A g | ww W i gfeomt 1
T&t ¥ e § &y sgfafadfady #7 aww
¥ graAfa®  rore AT ATY | TEY
xem W AT & gE y | gw ar s
@A 4 fo o1 o0 HIAT AT #Y TOEH
AT TS ERT AT ¥ LI wfe F wfus
AT WY WS T G

o ot w1 A IE §Y T @
¢, ofpw ag wx wfr & w7ar g AR
W AT & FTAH HY GEAT AT | 7w A
FaY qra e £ #1909 7 dfrara
# wafy <ot & fe g7 giicomT w1 3t
rrfera & sy & ey fre 2 §) fw
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T A & wTH I A gH BT FrAY
qgAT ag qFwa & 1 F A ag fadt
FEfF w0 &0 €7 A A qy-
&y & ford, farar & fod, aga g v
wifgd 1 & 7 foie & 2w fie ¥
e AR R FER ¥R g Afede ]
wrTgAE o § wiai fr g gt
AP gAT WeET ;@ A4 F B
afad g ¥ wga & fr w1€ +f wiew
gar A€ g1, 6 o fafaey ey A
ifs gt #w ¥ Fw Rz g
/T A gl A A 9T AW e oAy
TFR | AL gAY ATE A ANHT G Iy
g @t o mmar fraar ot gfer @
g @A T F1 WA & o
IF AT AN E | ¥fFT @A
fad § sa oy §f A adf faady ay
T2 FEAE fF oW @R N T IEw E,
qETA F ATX T FT GATY TIAHE § Feq
MAraa faadr i g gwdmagfw
*% zae AU &, IT F A 3 W@
TEaT & | T AT A gAIR 9§ Foreg vy
g3a® A0 e 7} faadt, ag T
¥\ w9 HF TH F1 41 GARAT A0FEA |
TEAAT A FTAA G | H @@ ARy
gar gEegna & A faady war g e
FTHTC a1 5T FIGTT A7 J]G7, FAT
T ¥ W TG AT | G & §4L
q A g QrET AXE WA FT HGA
faar e 8, Bfea ot aF svar qgraar
A T AT AF FIH A THA
Tafed a7 Y qEraaT WY IEA R |

c: q€ 7 w9 w@w or fw
fafresd ®1 gLOF &1 ¥ AFTH
gl a1 TaeT Tfgg | & S ag
agY Ay f gard A FAA o WK
¥F Y T @ | dfww 3y vwfad
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wrzfaal & @64 & wdqT WK wggE
w31 fe gm W wyes & wETewy wivedY
7 & g4 76y T faar ¥fw wa ad
feg et & ®etmd g7 =1 AF
firr g &1 9= % =fgd fv 73 gardy
AZZ X | TF ¥g7 A Fg 97 {5 wRy
fererafeal & agr wrara § o w1 fwaar
o1 &17 feqr | IR v faar ?
St FE ot fefgaas @ 7 Y 9u
agEAT A AgITFTAT @AY |

2 pM.

% 73 gra 97 gfeqrar aqr ar ay
gl WA T ATEE Y W FI I
g fr g d ek fasm@Ina q
agt 9¥ 37 gfaw Argal & fosa) &
Wz ¥ grir, wufad  ag faser g ™
R aw Y gy E fw dw s Ay
gk fefemga v €, ag uarar-
< oX 7y, frda W <ot g€ orrfaat
¥ uR o7 qeafaa i &1 I
Wy g9 w4 9eey, @ fagq
g7 FEY A4 IT F1 g9 § 75
FIT ISAT L, A AICF I AT
§ | zufag o8 g9T 89§71 9 W
wosy Y wmaT & 7 @ wEEee ¥
A ITA IAf #73 F w4 &
ga afa & At a faqrad w1 Agare
fwd oY faar et 1 s7ret fvg ga %Y
W wW A A0 A w(fgd, ag wHS
HIRF ArAt F1 & w1 A, 7feF a8
M TF AqAA  q@aw g, A AT AT
€ FTH | A2 ST A0fRq 1 w9 F fad
qEOF FTR AT A Y frgadar
a8 197 a1 fzar g f& st # quw
ST qTAAT, AV X ITHI AT A 7,
g FgAT azfex Y 1T, wrT Fow wrg

LT S V. T [ DU . - S
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F1 g Ay 17 arAr 8, 4 Fwaurdy
GREVEATET FIHT 714 Tid FSrHT
NAT FTAT 91gd W w1t fgrgeii §
o 4g gurgs & wraAr wii gk g,
IT B WA FTAE | A AT FIH(T
U WTTIF FITH T3 7 07 ,
€9 99 T TW@MAG &7F & WK A

| X0 HGAT AR §Ah WO F wAE,
AT 0 AW FAT AT AEY R,
gt fag @ q ferg @arsr § wigw
qfvads #4018, IT ¥ gadl Y qdear
g, wady yg <@ M, Iw AR
AT & I A arHr 7 § | gafAg
Ay wad ofr @ w9 oqwdar
ag Wil &0 g 5w w9, wAr
o § g+ fagy & feara w.o Sad |
e A ¥ wgm g frogd wg Ady
fafaet wmaar fafieex &t ¥®7a
&, wmagr zaw feu wwr 2,
wia fr ¥ F fafaeer 37 d@
YT wrq oy AT §2 g449r, aTAv
oY w47 F4q ghewqd  sofe w1 w170
F1 Y gd #1f wx wanr fafrerg &
& gl T\

T, Areg W1 FeE FT AL
whAr AFI UG T WIGT §, ASq
qgYEU, W9 7 g5 faqa qTqE @ F1ad
F /&0 fair, I F g & sy A aga
&7 9 R T g\

Mr. Speaker: Shri Thimmaiah,

Dr. Rama Rao (Kakinada): May 1
point out, Sir, that no speaker from
the Communist Benches has been cal-
led.

Mr. Speaker: I am trying to distri-
bute the time as far as I can. Obvious-
ly, it is impossible to accommodate all
the Members.

19 DECEMBER 1953 Commissioner for Scheduled 2592

Castes and Scheduled Tribes
Shri N. Rachiah (Mysore—Reserved
—Sch. Castes): For the last three
days, I have been asking for a chance.

_Mr. Speaker: Order, order.

Shfi Thimmaiah (Kolar—Reserved—
Sch, Castes): Mr. Speaker, Sir, I thank
you very much for giving me an op-
portunity to express my views on this
subject. In the last report Shri-
Shrikant had suggested that central
legislation is necessary to abolish un-
touchability.  The hon. Home Minis-
ter is going to introduce central legisla-
tion making the practice of untouch-
ability a cognisable offence. 1 thank
ithe Government for that legislation.
But, I will have to tell the Government
that I am not satisfled with mere legis-
lation itse!f. There are'so many legis-
lations for the amelioration of the
Scheduled Castes and Scheduled Tri-
bes. They are only in the books. I
submit to the hon. Minister that when
they make the legislation, they should
see that the legislation is properly and
effectively implemented. People should
know that there is this legislation and
then untouchability will vanish. Mere-
ly making a legislation and keeping
it in the books is not at all good. It
will on'y be a show, and the Schedul-
ed Caste people may continue to suf-
fer this tyranny.

I want to point out to the hon. Minis-
ter that untouchability is the only
root cause for the economic exploita-
tion and backwardness of the Schedul-
ed Caste and Scheduled Tribes people.
So long as untouchability remains in
the country, it has its repercussions
on the minds of the Scheduled Caste
people and they will have a sort of a
mind which will not be conducive for
the unity of the country., Government
should always bear this in mind and
see that active steps are taken to era-
dicate untouchability as early as pos-
sible.

Regarding the economic problems
of these people, last time when the re-
port was discussed, Shri Datar, the
hon. Deputy Minister of Home Affairs
said that the Scheduled Caste people
cannot be treated separately in the
matter of economic amelioration. I
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should like to tell the hon. Minister
that if the Government does not give
special consideration to the Scheduled
castes and take special measures, we
can never improve their economic con-
dition and they will remain backward
ior several centuries. Only the upper
classes that are just above the Harli-
jans will be benefited by the various
plans and projects that are going on
under the Five Year Plan. I want to
.make this very clear. Unless the
Government takes steps to give them
lands under their control and also give
them some encouragement to becnme
agriculturists, their economic condi-
tions can never improve.

So far as development of cottage in-
dustries is concerned, I have seen in
the States that the Government gives
loans uvnly to those who are rich en-
ough to give security. The Schedul-
ed Casle people being poor, are not in
a position to furnish security and so
they are not getting loans, They are
unable to develop their small scale in-
dustries. The Government should
make it a point to see that as far as
possible, some loans are given to the
Scheduled Caste people to develop
their industries. The Bhoodan move-
ment is going on and a-lot of land is
under the control of the Government.
The State Governments may distribute
the lands to the Scheduled Caste peo-
ple and help them to settle on land and
form an agricultural colony. I do not
want the Government to form agricul-
tural colonies for the Harijans separa-
tely. There are so many landless
people in the country. You may pick
up some caste Hindus who are land-
less and take some of the Harijans who
are landless and settle them in a place
where the land is available and help
them to form an agricultural colony.
That would, to some extent. solve thetr
economic problem.

There are so many Government fac-
tories and private factories. They are
all monopolised by the other people.
Harijan youngsters and Tribal youn-
gsters are not getting any appoint-
ments in these factories. I request
the Government to see that at least
in the Government factories Harijan
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youngsters are taken up, trained., ana
given a stipend so that they may oe
absorbed in the same factory. This
will give jobs at least to some peopie.
I know the Government cannot pro-
vide land tor all the Harijans because
the extent of land is not also growing
along with the growth of population
But, in the private factories and in the
Government faclories, the Harijan
young men and women could be easily
absorbed. I have seen many facto-

ries. Take, for example, the Tele-
phone factory. Our youngsters do
not get any chance there. Take the

Machine tool factory which has been
opened. ©One or two Harijans are
taken. If you ask the authorities
there, they say; we have taken two or
three; your representation is there
that is enough. Our people are left
without any lands, without any jobs,
without any means of living.

What should they do and how should
they live? I want to know what the
Government's answer is to this ques-
tion.

Coming to Government service, the
Home Ministry has issued an order
that 16 2/3 per cent. of the non-gazet-
ted posts should be reserved for Sche-
duled Castes and Scheduled Tribes.
and 12 per cent. of the gazetted posts
for the Scheduled Castes and Schedul-
ed Tribes. I am sorry to note that
this is not at all implemented. It has
become a mere show. I can say that
Another thing we come to notice is
that the Public Service Commission
generally advertises that such and
such vacancies are reserved for Sche-
duled Castes, and then they put in a
clause that it no suitable candidate is
available the vacancy will be treated
as unreserved. This word suitable
that is used is vague. It is not de-
finite. I cannot understand what is
meant by “suitable”. Does it mean
that when qualified candidates do not
apply for the post it will be treated as
unreserved, or that even when qualifi-
ed candidates apply but are not consi-
dered to be suitable at the interview
by the Public Service Commission.
then the post will be treated as unre-
served. This has to be made clear
by the hon. Minister. -If you want to
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observe strictly this reservation of 16§
per cent., do it; otherwise say that
Government does not want to observe
it. Next I request the hon. Minister
that at least for the period of ten years
for which you have given protection
and constitutional safeguards to the
Scheduled Castes and Scheduled Tri-
bes there should be Scheduled Caste
and Scheduled Tribe representatives
on the Central Public Service Commis-
sion and on all the Public Service
Commissions of the States. This is
very essential because the educated
men and women of the Scheduled Cas-
tes today are helpless and the Govern-
ment also does not care whether that
rule is observed strictly or not. I put
a question to the hon. Deputy Minister
of Communications whether this Home
Ministry order is observed strictly in
case of appointments. He said it would
not be possible for him to implement
it. I can understand that when there
are no technically qualified Harijans
available in special cases, then the
posts can be treated as unreserved and
they can appoint qualified candidates,
but if candidates are not selected when
they are available and they appear for
interview, and if the reservation order
is not observed, then we cannot have
full representation in Government ser-
vice.

Another point that the Government
should note is that the Scheduled Caste
people have since Iimmemorial times
suffered social tyranny and they are
landless, and even today they are doing
many things which no human being
would do. If they want some appoint-
ment, and if you do not give them,
what about their fate, ang how can
they prosper? You can easily thing of
that. In the interests of the nation
itself adequate representation should
be given to them in Government ser-
vice.

Lastly, I bring to the notice of this
House one point. In every State Le-
gislature you can see there are many
representatives of the Scheduled Cas-
tes. In every Legislature, there are a
good number of Members represent-
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ing Scheduled Castes and Scheduled
Tribes, but you will find no adequate
representation for them in the Trea-
sury benches. This has become a
comrhon thing throughout the States,
and’in the Centre also. I need not
point this out. The Home Minister
knows it better than I. We, the Sche-
duled Caste people, for the first time
in the history of India, have got elec-
ted in the General Elections and by
the grace of Mahatma Gandhi we are
here, and when we have come for the
first time in the Legislature in adequate
numbers, when a constitutional Gov-
ernment js functioning, naturally, Sir,
we expect that adequate representation:
for the Scheduled Caste people should
be given in the Treasury Benches. It
is very essential.

I hope the Home Minister will con-
sider all this, and also consider our
feelings. I request him also to put
himself in the position of the Schedul-
ed Caste people and think over the pro-
blem and do the needful.

*Shri Giridhari Bhoi (Kalahandi—
Bolangir—Reserved—Sch. Tribes): Mr.
Speaker, Sir, I thank you for giving
me permission to speak in my mother-
tongue, Oriya. I am an adibasi of the
Kandh tribe. From primeval times
we led our independent existence in the
free atmosphere of the jungle and the
mountain. But, it is a sorry fact, that
after India attained independence our
independence has been whittled down
in a large measure. We had cleared.
the lands of trees and strumps and
practised shifting cultivation, We had
taken the responsibilities of Govern-
ment and created our own rulers. Dur-
ing the rule of those royal courts (dur-
bars) the original settlers of the soils,
belonging to the hilly regions, used to:
get timbers and forest produce gratis.
They used to cut down jungles for
making plots of land, without restric-
tion, for cultivation. For digging im-
plements we had to pay a rupee only
as tax. To the tribesmen of the
plains forest produce and timber were
avallable at half royalty from the au-
thorities. But on India’s attainment

* English translation of the speech

in Oriya.
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of freedom, soon after the Indian
States (Garhjats) had merged with
the province, all these facilities en-
joyed by us were forcibly taken away
from us. On the other hand, just
because I had claimed the return of
all our old rights and advantages, or
alternatively the restoration of the
old rule in which we used to enjoy
them, in a public meeting, I had to
suffer "imprisonment for long eight
months. In any case, I am not the
least sorry or repentent for this, be-
cause it 1s for this sacrifice that I have
come here elected to the House of the
People with the largest number of
votes amongst the elected members to
this Parliament from Orissa. And the
rival candidate, set up by the Con-
gress, with much difficulty with the
bait of a contract for constructing an
Ashram School. was unsuccessful.

There are certain provislons made
in the Constitution for protecting the
interests of the tribal peoples and the
scheduled castes, The Centre and
some States are also. spending money
for our social and economic uplift.
Separate Commissioners have also
been appointed for this purpose. But
from the reports of the Commissioner
for 1952, it is known that all these
State Governments are not even giv-
ing adequate replies to the Circulars
of the Commissioner. The Commis-
sioner has made several proposals in
his report for the improvement of
‘Sevashrams’ and ‘Ashram Schools' in
Orissa. But I can mention here from
my own experience that thousands of
rupees are being wasted on building
houses for these Ashram and Seva
Ashram Schools and nepotism and
favouritism are rampant in granting
contracts. - Houses worth two thou-
sand or three thousand rupees are
being eonstructed for contracts of
twenty thousand and thirty thousand.
This waste should be immediately
stopped and there should be strict
watch over expenditures of this kind.
The condition of Sevashram Schools is
also precarious. In many places the
walls of the buildings have tumbled
down. The sun and the meon can
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be seen through the roofs. There is
no facilities for medicines, washermen
and barbers or for suitable food for
the students, not to speak of the satis-
faction of other elementary needs and
the removal of other basis difficulties.
Congress election propagandists are
being appointed as teacherg and vil-
lage level workerg in these organisa-
tions on the well-established corrupt
principles of favouritism and nepotism
now rampant in the Congress. Far
from imparting education to students,
these unfortunate learners are being
employed to perform more degrading
jobs than of menials. In a word, the
purpose for which the Centre is spend-
ing money is going unheeded while
funds are just being thrown into
water. Work is only advancing on
the basis of party politics. Poor scho-
lars are undergoing great hardships by
not receiving their stipends in time. It
is to remedy this kind of mismanage-
ment and hardship that the Govern-
ment should deposit with the head-
master six months’ stipends at least in
advance, according to the recommenda-.
tion of the Commissioner.

The Government has suddenly stop-
ped the tribal people from practising
their old type of shifting cultivation
in the hilly tracts of our State, on the
ground of the loss caused to forests by
this practice. This is causing untold
hardship to the aboriginal peoples. Of
the thousands of tribesmen who are
roaming about hungry and unemploy-
ed because of the stoppage of “Dangar:
Chas” or shifting cultivation, only one-
hundred and seventy-five *“Bhuiyan”
families in Dhenkanal and eighty-three
“Kandh” families in Sundargarh dis-
tricts have received the benefits of re-
habilitation. For the rest nothing has
been done upto date. The previous
Governments realising that much in-
jury would be caused by the sudden
stoppage of this “Dangar Chas” or
shifting cultivation in the hills never
inflicted this hardship on the tribal
folk. They had demarcated some
hills for shifting cultivation in rota-
tion. But the present Government
have not acted justly by suddenly stop-
ping all that we had been accustomed
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to. If they have done this, they should
make arrangements for suitable reha-
bilitation and free provision of land,
cattle, ploughs, seed and other essen-
tials of agriculture. Along with this,
I would like to mention here that a
number of cunning individuals have
cheated the simple Adlbasjs and Hari-
jans of their lands. The Commissioner
has expressed satisfaction that a Com-
munity Project has been started in my
constituency in “Junagarh.” But in
that area today, thousands of acres of
land, which now lie within the grasp
of handful of Brahman families, have
changed hands fraudulently. No bene-
fit can accrue to us and no uplift is
possible through any community pro-
ject etc. until the re-distribution of
this fraudulently taken land, to the
landless tribal people and the mem-
bers of the Scheduled casts, to whom
it rightly and originally belonged. In
this connection, I would like to say
that the Central Government should
prohibit transfer of such land. belong-
ing to Adibasis and Harijans, to mem-
bers of other castes in future, even

with the permission of the State Gov- '

ernments. To-day, those very Brah-
mans who have cheated the Adibasis
and Harijans of their birth-right, have
disguised themselves as Congress lea-
ders, to protect and save those thou~
sands and thousands of acres of ill-
gotten land. In the working of the
Community Project also, the policy of
nepotism, corrupt practices and fav-
ouritism has already made its appear-
ance. Although it is provided that
Matriculates should be appointed as
village level workers, persons who have
read upto the third class in Vernacu-
lar, have been recruited as Gram-
sevaks, merely on the merit of their
qualification of being workers of the
Congress Party Organisation.

In the Bolangir District of my con-
stituency, attempts to remove untouch-
ability had been current for many
years past. The Harijans had receiv-
ed rights to enter temples: and equal
rights to enter the services of the
State, receive treatment in hospitals,
get admission to schools and all other
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facilities of this kind, with all other
members of the community had been
fully recognised and given effect to. In
the present dispensation of the Con-
stitution although the removal of un-
touchability has been recognised, it is
sad to observe that this has not been
made fully eflective up-to-date. It is
a happy event, of course, that a grea-
ter consciousness of their own rights
has become apparent amongst the in-
habitants of the previous “Garhjats”
or “Indian States”. Because of this,
the Harijan brethren of my constitu-
ency are seeking relief through law
courts of the land for the enforcement
of their rights. But, it i5 a matter of
great shame that though a member of
my Party, the Ganatantra Parishad,
moved a Bill to make offences against
the social Disabilities Removal Act a
cognizable offence, in the Orissa As-
sembly, this could not be passed due
to the opposition of Congress mem-
bers, who call themselves the pupils
of Mahatma Gandhi. Even though
such offences are cognizable in some
other States, they have not been so in
Orissa yet. Even more surprising is
the fact that the Orissa Government
has not even replied on this point to

the circular letter of the Commis-
sioner.

The Commissioner has praised the
recommendation of the late Dr.
Shyama Prasad Mookerjee, who was
the leader of our Parliamentary
Group. last year, in Parliament. I ful-
ly support and commend the recom-
mendations of the Commissioner re-
garding propaganda and education for
the removal of narrowminded attitudes
like the inequitable custom of untou-
chability. When our brethren of the
Scheduled castes seek the protection
of the Courts for the vindication of
their lawful and constitutional rights,
it is appropriate that the Government
shrould give them free legal ald. as it
is impossible for them to spend from
their own pockets for such work, be-
cause of dire poverty and misfortune,

Therefore the Government should
speedily make effective, the proposals
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submitted by the Commissioner, for
the advantage and betterment of the
tribal peoples and the scheduled cas-
tes.

Shri Frank Anthony (Nominated—
Anglo—Indians): Mr. Speaker, Sir,
Part XVI of the Commissioner’s Re-
port deals with his investigation into
the operation of the safeguards provi-
ded for the Anglo-Indian community.
Last year, I was severely and even
bitterly ecritical of that part of the
Commissioner’'s Report which related
to my community. This year I do not
propose to be so critical.

The Report is a little more full this
year, but may I say this to the Com-
missioner that I think it would have
been even fuller, if he maintained
closer liaison with the All India Anglo-
Indian Association. This body is the
only organisation representative of
my community throughout the coun-
try, and if he maintains that liaison
with this Association, he will be able
to secure data and information which
he cannot possibly get from any other
source. May I say this that I had an
opportunity recently of having a dis-
cussion with the Commissioner? And
as a result of that discussion, I am
giad to say some of my doubts have
been allayed.

I shall deal first with the question
of employment. Article 336 of the
Constitution provideg certain reserva-
tions for the Anglo-Indlan community
in certain services. May I say here
that my community is facing a fierce-
ly acute unemployment problem? My
own estimate is that at least 30 per
cent. of the able-bodied men of my
community are today without work.
Perhaps it is an affliction which they
suffer in common with the other com-
munities in the country at large. The
Commissioner has rightly observed
that the reservations in certain servi-
ces for my community are not being
filled. But I join issue with him when
he says that the reasons are that suit-
ably qualified Anglo-Indians are not
forth-coming for these jobs, and that
is why these vacancies are not being
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filled. May I tell him that while
these vacancies certain services are
not being fllled on the one hand, on
the other hand, there are hundreds, not
only suitably qualified, but perhaps
thousands of more than suitably quali-
fied Anglo-Indians who are either kick-
ing their heels in emptiness or work~
ing on mere pittances? There are
several reasons for the same, and the
most important ones for these

' vacancies not being filled are in my

opinion the following.

These vacancies are not properly
advertised. I do not mean that they
are not advertised at all, but what I
mean is that the papers chosen are not
suitable media so far as my communi-
ty is concerned. For instance, the
‘Hindustan Times’ may be a very re-
putable paper, which may be widely
circulated, but for whatever the rea-
sons may be, it is the paper which is
not read by my community. There
is no point in advertising vacancies:
reserved for my community in a paper
like the 'Hindustan Times’,

Another reason is that the notices
of these vacancies are sent out very
often extremely late. Sometimes, we
receive the copies of these notices
only a week before the last date of
application for these jobs.

Another very powerful reason is the
indifference and unconcern shown by
rertain departments of Government.
The Commissioner has observed that
ropies of notices of vacancies should
be sent. as a matter of course, to my
assoclation. The Railways and the
Posts and Telegraphs Department do
send them, but I have a feeling that
not all notices are sent. But may I
illustrate the incompetence and the
ineptitude of certain departments? I
wrote in July this year, to the Central
Board of Revenue asking them that in
keeping with Government practice,
notice should be sent to the head office
of the All India Anglo-Indian Associa-
tion. What happened to that letter
of mine—if I were disposed to use
school-boy parlance. I could perhaps
say somewhat crudely—I do not know.
It took more than several months for
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the Central Board of Revenue to state
that the matter is recelving their ac-
tive consideration. In an ordinary
routine matter, with regard to notices,
even after three years after these
safeguards are supposed to have be-
come operative,—~these safeguards
came into operation towards the be-
ginning of 1950, and we are now at the
end of 1953—the Central Board of Re-
venue is still giving active considera-
tion to a routine matter such as send-
ing notices of vacancies to my com-
munity. This is the reaction of an
important bright intelligent official
who is displaying Government's usual
alacrity of energy, in honouring these
professions to the minorities.

Ther there is a complaint I have
received—and that is a very serious
complaint—from suitably qualified
people who have told me that they
have applied under registered cover,
acknowledgment due, applied not once,
but applied several {imes, but they
have not been called. For instance, I
had to intervene personally with the
Railway Service Commission operat-
ing from Bombay. and the Railway
Service Commission operating in Seal-
dah. It was only after I intervened
personally that suitably qualified peo-
ple. who had applied repeatedly, and
who for some inscrutable reason were
not called, were called.

So. that is one feature which I wish
particularly to emphasize, which is
nothing short of a scandalous dis-
grace. But I asked the Commissioner
as to why although certain small re-
servations are supposed to exist for
my community., the Central Excise
Directorate gave me a reply which was
utterly amazing, The fault was not
his. and he told me this, I have made
repeated Inquiries from the Central
Excise Directorate at Delhi. asking for
figures, but unfortunately they have not
given me, but when I volunteered to
send down one of my own men. they
had the inefficient effrontery to say,
we will not allow your man to inves-
tigate. Can one conceive of anything
more chaotle, anything more disgrace-
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ful, anything more inefficient than this.
Here is a Commissioner appointed by
the President categorically in order to
investigate safeguards for certain
minorities including mine, Three years
aftel these safeguards are presumed
to have come into operation, he is not
only not supplied with flgures from the
Central Excise Directorate, but he is -
denied the opportunity of getting these
figures.

Sir. I would ask the Home Minister
to pay particular attention to this mat-
ter. The Commissioner has drawn
pointed attention to it. In the last
paragraph of his report at page 142,
he says specifically that three years
after these safeguards are supposed to
have become operative. he cannot get
the figures because certain depart-
ments and certain Ministries do not
just bother about them. It is a dull.
bovine machinery working sometimes
—I do not say always, but sometimes
—in a typically bureaucratic and stul-
tifying fashion.

Sir, in the next few minutes, I am
going to make an appeal to Dr. Kailas
Nath Katju. He has been compared
to the Himalayas on the one side; he
has been compared to a demi-God on
the other. But I would ask him, so
far as I am concerned, to show, if not
Himalayan qualities or divine quali-
ties, ordinary qualities of humanity.
Sir, under article 337 of the Constitu-
tion, certain specific guarantees have
been accorded to my community with
regard to education. The terms of
that article, to my mind, are not sus-
ceptible of any evasion, not suscepti-
ble of any equivocation. Under article
337, there is mandatory provision
that for the first three years after the
Constitution comes into operation,
that is, for the triennium  1850-53,
same grants shall be made as were
made during tihre financial year 1047-48.
That is a mandatory, inescapable pro-
vision, Sir. And what has happened?
The Commissioner has made no re-
ference to it. Perhaps he was not
aware of it. But—I regret to say
this—Madras and Uttar Pradesh have
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been guilty of deliberate, open, ille-

gal contravention wof this constitu-
tional guarantee. In the yard-stick
year 1947-48 ~the Madras Govern-

ment made to the Anglo-Indian schools
a grant of Rs. 13,46,700. Under
this imperativé guarantee that grant
of Rs. 13,46,700 had to be continued
for the triennium 1850-53. But in
fact, what has happened? In 1950-
51, the, grant was illegally, unconsti-
tutionally, reduced to Rs. 12.53,000,
i.e. there was an unconstitutional cut
of almost a .lakh of rupees. In 1951-
52, it was still further reduced to
Rs. 12,27,000, another cut of a!most
a lakh and half—an unconstitutional
cut. And in the year 1952-53, there
was a drastic reduction to
Rs. 11.10.000. i.e. an unconstitutional
cut of over 2 lakhs of rupees. A total
accumulated, illegal cut, a cut ob-
viously in violation of this constitu-
tiona! guarantee amounting to some
-6 lakhs of rupees. I regret to say
that the same vprocess has been fol-
lowed in Uttar Pradesh. In the year
1947-48, the grant made was Rs.
9.64,000. That grant was bound to be
continued for the trfennium 1050-53.
But instead of that, what has happen-
ed? In 1950-51, it was reduced by 2
lakhs of rupees. In 1951-52, there was
another cut of Rs. 2 lakhs. And in
1952-53. there was a further cut of
"2 lakhs of rupees—a total unconsti-
tutional cut of 6 lakhs of rupees.
Apart from the constitutional aspect,
"1 am making an appeal to the Gov-
ernment; what possible—apart from
this clear violation of the Constitu-
tion—what possible justification can
there be for attacking educational in-
stitutions? As I have repeatedly poin-
ted out. these schools today are
rendering a service, yeoman, invalua-
ble service. to the whole cause of
Indian education. Here I want to
correct an error which has been com-
mitted by the Commissioner. He has
-said that there is a statutory minimum
of 40 per cent. seats for non-Anglo-
Indian children and fhat in some in-
stitutions. the non-Anglo-Indians are
not availing themselves of these seats.
“This is not correct. Today an increa-
sing number of non-Anglo-Indians
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are clamouring at the gates of these
schools, because these schools repre-
sent an oasis of educational stabili-
ty in the desert of education chaos
in the country. We cannot cope with
the number of non-Anglo-Indian
children. In Bombay, the percentage
of non-Anglo-Indians is between 60
and 65 and in Madras, it is 60. Non-
Anglo-Indian children are the benefi-
ciaries of these grants. What possi-
ble reason can there be for striking
at these schools, apart from the ques-
tion of a constitutional guarantee
being involved? I am particularly
concerned because it is the orphan
and indigent children who have been
affected by this unconstitutional cut.
What have you done? A large part

of these grants is for
the benefit of orphan indigent
children. By making this Iillegal

cut, You have only succeeded in
striking at the indigent and orphan
children’s education. I am making an
earnest appeal. It is not a large sum
of money. But by this cut these schools
have been adversely affected, their
efficiency has been inevitably under-
mined.

I want to refer to the position of
two schools in Thangessary and An-
jango in Travancore-Cochin. These
come within the purview of this edu-
cational guarantee. They were for-
merly in Madras. The Travancore-
Cochin State said: ‘We will continue
the grant which they were in re-
ceipt of when they fell within Madras'.
But that has remained a paper pro-
mise. Since 1851, in spite of this
promise, they have received no grants.
Sir. I am making an appeal to the
Government, I am making an appeal
to the Commissioner to take urgent,
decisive action. I am going to ap-
peal to Dr. Kailas Nath Katju. Some-
times he is inclined to dismiss the
complaints of minorities in a rather
cavalier manner; but the complaint
haz been endorsed by his Commis-
sioner. His own departments have
been categorically indicated. I would
ask him at any rate to show a greater
awareness of the need for implemen-
ting this guarantee.
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Mr. Speaker: Shri Ajit Singh.

ot woafir T (Frer Atage-gd -
foa—wmgfaa afaat) : & oF aw
FEAT | AEAT GATH & OF 7Y wfafafy
=t arlTw F1 A w1 Q6T g

Mr. Speaker: Order, order. I am
calling Shri Ajit Singh.

Shri N. Rachiah: I have been ask-
ing for a chance for three days, Sir.

You have not given us a chance to
speak.

Mr, Speaker: The hon. Member will
see that I have received about 40 or
45 .chits. (Interruption). Order,
order. Obviously every Member who
is anxious to speak cannot be given
a chance. I am trying to give a re-
presentative chance.

Shri Balmiki (Bulandshahr Distt.—
Reserved—Sch. Castes): The Schedu-
led Castes Members, particularly
these representing Sweepers. must be
given a chance, Sir.

Mr. Speaker: The only course for

ot IR (W EAT-SraegR aferor—faa
wgfes sfew anfaat) @ oo w@
el A R R, g g,
AT axw ot eqre fagr s e

Shri Balmiki: The whole burden of
untouchability lies upon the head of
sweepers.

Mr. Speaker: I think that those who
interfere in this manner should never
be called upon. That is the only
way of trying to see that the debate
goes on properly and the maximum
number of speakers are given a
chance. As I have been saying, there
are nearly 40—I have not counted
them—chits and I am going to make
a selection from these. 1 am trying
to select according to communities,
according to States. I have given
chance to one Anglo-Indian person
because there is some reference in the
Report to that community, and I am
trying to have a Sikh gentleman to
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say something. It is not possible for
me to give a chance to all. Let
Members understand it. Now that
the point has arisen, I think when
such a debate comes in, it is desira-
ble—necessary—that people who wish
to ‘speak on their community should
gather together informally outside
and settle the number of speakers and
give the Speaker a list.

Shri Velayudhan (Quilon cum Ma=-
velikkara—Reserved— Sch. Castes):
You would have done it better, Sir.

Mr. Speaker: That is the only way
of carrying it on and giving the best
satisfaction to all and the House will
have the best of it. If anybody at
random wants to speak, it is not pos-
sible for the Chair to discriminate
one against the other. The only thing
that I am now doing is that out of
this list I am just putting in my finger,
something like casting a lot, and cal-
ling upnn the Member to speak. Shri
Ajit Singh.

=t wfow oy (FRIF1-wleer-
aa—amglaa onfaat) : awmfa o,
RYET FTee FiAwax 6 e w1 777
@ facgw 3% wg @ € Wk 7 faeger
T I FETRIE | g A g R
TARE A QEYEE ¥ gEAw
T EA FF ¥ o0 @ wfae s
frqr & W &g qar 39 w1 fawmwr 1w
A FIET FY FH A @IE 1 AT
&9 W gATE W E AR FTe g fE
WHE GYF FH TAAE B gATY IWf
¥ AT FCF Afed, T AT AR FAE
arfs  +famT wEgw 39 gEmEl W
famrfont w1 w7 mwA fond 7 mifasr
FTH |
[MR. DEPUTY-SPRAKER in the Chair.]

qay IEQ TEA A ¢q qH A AfeT F
wifd ag g ¢fe LeuL ¥ 9@
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fei d qyger #1e Al F @g
aga sargr feferfaam gar &
Shri K. K. Basu (Diamond Har-

bour): There is so much noise here,
Sir.

Mr. Deputy-Speaker: Order, order
please. There is too much of talk
in the House.

If hon. Members cut short their
speeches to 5 minutes, touching only
on points, I can call other hon. Mem-
bers.

ot afe fog g FET
[qTET Ig §A W IF AT T AR
FTS AT TG L

§ %7 @ 91, gty A, fF e
Tl & geger ST ¥ SR F
A1 aga feferfagam gur 31

gad a1 foasm & It & § 0
I F @ 7 gt IRT FTH §G
FEA g, F A ITET 9 T F
gt W afgdw § fgdas @ § ar
e Wi fafafeaq) & @ § 2@t o
FMm uFTAAE 9T &, agaq qf7zq
fag ond & WX 3% a<g &, IHT 8,
zq T 7 s AR faq foadea
Fgn fFar W@ Ar FTe s
T | A AT WG R GUE AT

qog § o1 A% qrfest 99 @ g
AAFET K ATE § IW FTH 9gF AV
fox w3 qF7g WX 9w kg gfF
gt A Fe qrfeet w=g @ 1 T
Fw g § o 5 wegeR sy
& @ri wT T AT § xadr W
3 fx ag ¥ s G FT WA
aw 7O o Frfae Ag g ¢ fr
I TR TEFTAFE wyAr o=y
639 P.S.D.
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faared | Gqaade §  ghT FEaT
oy w1 AwTeY A AA TR AR

- qg awTEY gadl & & Fg ST araEr

FR w=g a@ § W AAIAAA A
T qE |

FET SHT HA | Q9 FAT w7
TR AT ¢ dFAE FTAN, qYYEE
FrEEw SR HTYET FATAN KT AL
¥ e | 99 & §few aewdedard oy
TG T F AT | GEGES WA
T qrarh oY ¥ v Syrar A AT
qwTT 7g # f& s AT o W@y w7
SHRT T E A owwew A

“fefexfrem or f faer dages
FEIE’ & AITH H qg AT wgO g
fr w% are foieee fear mar T
Faw fr e dggee srea d a1 oy
wgdt g=RA fear o & g oad
grT w1fEd 1 gAT R wAY ofr F e
o g A P e v ¥
TG T TFATH AL AT | I F7 fY
Fgar arfed fr 4 oedridy swgrew &
femar R Efaw ¥ fe foai & amy,
it faat w1 zfea wfaat & degee
FrEE &, 9.8 919 goe fey gfoort
AT GIF G |

qf & a17 & WY & uF arw an
FEAIARATE | 30 QAT 515 ww
e FH | Tog | gfew gar w7 2
TG HEYTE FTRY ¥ A1 £ 7Y firar
W A A7 7, T A e w
qFIAT FATE IT & W 99 @
W 37 Y R HF @ 1§ At aga A

frere % gwar g 6 IAE A frar

wraTd | agaga TN At i womy
#3TN S & A AT T AT FAw-
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[ wfora fae)
FC qRY § AT I AW &1 g
TR R

wft Fg1 Mt i A foeTa § '
=¥ a1 & forg fegqrmar § 1 a8 fodaq
FE A € | A gw Fooaaw 1
WET FREF AT E | WO G FC G
1 5w Gog Gt oY, F0F A
FAT 1 vt AE fY, FIAT W
*T dF | IW H orevww faqr w4 |
w9 ¥ 7 37 F drex ¥ wgv fF, W,
w1 ageT wree w1 A fafreeT gy
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Mr. Deputy-Speaker: Order, order.
The burden has fallen op my shoul-
ders. I am going to call the hon.
Minister at 3 o'clock, Some sugges-
tion was made that the time should
be extended. It has already been ex-
tended by 20 minutes. The Minister
was also expected to finish his speech

-
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within 3 but 1 am going to call him
only at 3 o'clock. There are 15 minu-
tes; I will give 5 minutes to each and
thus 3 Members can take part. I have
not called one from the Communist
Party; 1 will call him now. Then I
will call others. Shri Dasaratha Deb.
The hon. Member may finish his
speech in 5 minutes,

Shri pmmtha Deb (Tripura East):
Sir, this report of the Commissioner
is superficial; it bears very little on
the actual conditions of the tribal peo-
ple and the scheduled castes. You
are talking too much about the re-
moval of untouchability from the
country but it is all merely omr paper.
It must be borne in mind that the
first important thing to be done is to
improve their economic condition. If
you do not improve their economic
condition, by merely saying that un-
touchability should be removed and
all this, you cannot do anything, You
will find that the landless agricul-
tural labour the poor peasants, the
lowest paid employees and the poor
people all come from the scheduled
castes and scheduled tribes. Youw
should give them specjal facilities and
training. We regard that man is not
born backward but it is the society
that oppresses him and it is the en-
vironment, lack of opportunity and
other things that make him backward.
We must remember these things. If you
give them adequate facilities and pro-
per training, land and employment
then these people can also come to the
level of others. This is the fact.

Now, I want to say something about
the tribal people of Tripura also, Imr
my state of Tripura. one-third of the
people are tribal and among them
there are one lakh people still engaged
in jhuming cultivation because there
is no scope for them to establish them-
selves in a settled method of cultiva-
tion and these people are suffering
very much They are most backward
and there is no educational facility in
the tribal areag there. The tribal peo-
ple had organised themselves and
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started about a thousand primary
schools but they did not get proper
help from the Government. The Gov-
ernment now tries to suppress all
these people and liquidate all the
schools. We the tribal people organis-
ed ! High School Boarding Houses
one in Agartala and one in Khowai
division with our own money. In
1949 they were transferred to the
Hindu Boarding Houses and the ftri-
bal people were restricted to get their
reats there; You are giving educa-
tion only on paper; we want real
action. We do not want crocodile
tears like this to be shed.

_Another thing is that in our areas
most of the tribal people have no
land. Formerly. certain portions were
reserved for the tribal people, and
other people were not allowed to ac-
quire land there, but now you have
abolished all these reservations and
thus made open for other people go
there and take up all the lands, I
must inform the House that very re-
cently, even during thig year, 500
tribal familieg in K_anrhandpur area
in Tripura and 100 familieg in Telia-
mura have been evicted from their
land, because you wanted to give that
land to a big company, namely, the
Swastisangaa and you did so, I re-
presented these cases to the hon.
Home Minister and wrote to our Prime
Minister also. but the reply I receiv-
ed was that the matter was beiflg
enquired into. Before vou complete
your enquiry, these tribal people will
rertainly be extinguished and so I
want to say that this should not be
done. Look at the Naga people. Ther2
are certain demands of the Naga peo-
ple. The demand of independence by
the Naga people is the direct result
of this suppression and segregation
policy of the Government. T say that
it vou want to solve the problem sin-
cerely, you must send a team of men
to study their situation and deal with
their problems sympathetically and
also allow them to have an automomous
region. Then only, you will become

~ friend of the tribal people. Other-

;vise. you will be the first and the
tribal people.

biggest enemy of the .
Therefore, if you want to be their
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friend, rouse their initiative and help
them.

Mr. Deputy-Speaker: Mr. Velayu-
anan.
Shri Elayaperumal {Cuddalore—

Reserved—Sch. Castes): May I know,
Sir, why no chance is being given for
people from Madras State?

Mr. Deputy-Speaker: The hon. Mem-
ber hag spoken already.

Shri Elayaperumal: No, no, Sir.....

Mr. Deputy-Speaker:
words are enough,

Shri Velayudhan: Within the few
minutes at my disposal, I would like
to say a few words on this question.
Of course, I was very care-
fully listening to the debate
during these two days on this
very important problem, and I must
tell you, Sir, frankly that a very im-
portant point, which should have been
made, has been omitted completely by
all the speakers. Sir, this problem of
the scheduled castes is not a new
one. Our thankg are due to Gandhiji,
as he had dealt with it in a different
but new plane, I mean the moral
plane, and he had given a remedy al-
so. He once said that caste should go
and then only untouchability would
go. This important point was not
mentioned by any speaker in this
Parliament during the discussion ard
1 am very glad that I got this oppor-
tunity to put forth this view. It is not
only my confirmed view, but is the
view of most of the intellectuals not
only in India but outside, and unless
and until caste is abolished, you are
not going to remove untouchability.
T am not particularly concerned with
the safeguards, nor am I concerned
with the concessiong you are given
now, because it is only an atom in an
ocean or a bubble in an ocean. but
more than that, I want that the out-
look of the Hindus should change.
Then only the question can be ap-
vroached in a fair manner. 1 must say
that after independence, there was a
consolidation of caste and com-
munalism in India. That is why to-
day in every State, if you look at the

These two
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[Shri Velayudhan]

condition of the scheduled castes, it
has not improved even an inch from
what it was at the time of Gandhiji.
Why has this been s0? Because dur-
ing the time the Indian Nationa!l
Congress fought for National indepen-
dence. there was a reaction from other
quafers. When this question came
before the public then, it was a burn-
ing question; it wag a challenge to the
Congress and it was a challenge to
Garndhiji too. It was Dr. Ambedkar
who said “throw out the caste Hindus".
At least, Gandhiji took it seriously—
not like our present Government, not
like our Home Minister—and it was
ay dear as life to Gandhiji., But, to-
day. what are we seeing? Mr. Murthy
was telling us yesterday that this is
a national question. I say il is an
international question. Unless the
entire caste system is removed, we are
not going to drive out untouchability.
We are not going to die as untouch-
ables in this country—that we have
decided. 1 warn the Government that
this question must be taken vesy
seriously. We are talking about South
Africa and colour bar. We are talk-
ing about the Koreans, But are we
solving the same guestion prevailing
in our own home?

Shri P. N. Rajabhoj:
village.

Shri Velayudhan: How can I tell
my child that “you belong to a Parti-
cular untouchable caste”™? My daugh-
ter asked me the other day to what
community we belong. I was asham-
ed of telling her the community to
which we belong. I was glad to hear
my friend Mr. Chatterjee speaking In
the same spirit as Gandhiii did re-
garding the problem of the untouch-
ables. But a great man from the
same seat spoke last year in the same
way though his voice was stilled for
ever now. He, Dr. Mookerjee, had given
very sound suggestions in regard to
the Imorovement of the scheduled
castes. but that was not heeded by the
Government.

In every

A word about reservations. I may
tell you. Sir. that the Government has
failed to give a fair share of employ-

19 DECEM_BER 1953 Commissioner for Scheduled2616

Castes and Scheduled Tribes

ment to the scheduled castes; since
1946, how many posts were fllled? It
you could have given us a list of all
appqintments made since 1946, we
could have gone through it. They
cannot produce a list as they did not
acceptl, the principle of the Constitu-
tion. They have gone back on their
word. The Constitution has given us
reservation in services How many
gazetted posts have been filled for the
last four years? Are there any new
scheduled caste Under Secretaries ap-
pointed in the last - four years; any
Deputy Secretaries; any Assistant
Secretaries? How many Assistants
have been appointed from us. Let me
ask this question to the Central Gov-
ernment. About the State Govern-
ments, I have nothing much to say.
About the Report itself—which is a
very important document—there is
one full sheet of errata alone and this
is how this Report has been prepared.
I see more than 3 or 4 mistakes in
every page of thig Repourt. This is
prepared by the officers here and
things like this are happening in the
Government. I do not worry, or bother
much about it. Other big things are
happening, The Home Minister has
no time to look into these things. T
have not got the belief that he is
sincere about thig question when he
says that he is much concerned with
twe Harijans. I.am sorry io say the
Home Minister is not looking into this
question seriously. I used to bring so
many problemg before the former
Home Minister. Sardar Patel used to
take seriously many matters relating
1p the scheduled castes. I had no doubt
that even if it were a minute detail.
he used to bestow great attention. Of
course, the next Home Minister also
was obliging. I may say that the
present Home Minister—I do not ac-
cuse him—was nnt very careful in this
matter hecause he was indifferent.
Therefore. I may tell you, Sir, that
these reservationg are cast to the
winds. If you are giving reservations,
ihere must be an honesl attempt to
see thal they are fulfilled. I want
that an honest attempt must be made

by the Government to follow the
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policy laid down in the Constitution,
namely, reservations for the schedul-
ed castes.

3 pMm.

Mr, Deputy-Speaker: 1 will try to
adjust the time. Now, there are two
supplementary demands for grants.
The Appropriation Bills may not take
time. Regarding supplementary de-
mands. there .the. general demands,
and then the demands in respect of
PEPSU, 1 would like the hon, Mem-
bers to-consider what time may be
allotted. So far as the general de-
mands are concerned. we must finish
them today. How long does the hon.
Minister propose to take for the reply
to the discussion of this report?

‘Dr. Katju: 20 minutes.

Mr. Deputy-Speaker: So, say, in one
hour we could finish the general de-
mands. and take one hour for PEPSU

demands.

Dr. Katju: Half-an-hour for PEPSU
will be all right.

Mr. Deputy-Speaker:
been discussed threadbare.

PEPS}J" has

Shri K, K. Basu: We must extend
it by another ten mintes.

Mr. Deputy-Speaker: The general
gense will be: let us close this discus-
sion at 4 O'clock, including the reply
of the hon. Minister. At 20 minutes
to 4 o'clock. I will call upon the hon.
Minister. So, we will have forty minu-
tes more for this discussion. I will
give five minutes each—to Madras,
Bihar, . Madhya . Bharat, Assam—to
Members representing these States. 1f
they could stick to five minutes each.
I can call upon eight Members, Tre-
presentative, a:  ‘ar as possible, of
those sections which have not been
called upon. Then, at 3-40, I will
call upon the hon. Minister. We wil!
close this debate at 4 o'clock. Then
4 to 6-30 for supplementary demands,
ang half-an-hour or sq for the supple-
meniary demands in respect of
PEPSU.

Dr. Katju: PEPSU may not require
all the half-an-hour.

19 DECEMBER 1953 Commissioner for Scheduled 2618

Castes and Scheduled Tribes

Mr. Depuly-Speaker: The maximum
ig 7 o'clock. We may disperse at 6-30.

The Minister of Production (Shri
K. C. Reddy): I have got the Salt Cess
Bill to be taken into consideration.

Mr. Deputy-Speaker: No chance.
Mr. Jaipal Singh.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I do not know
whether I should condemn you for
asking a tribal Member from a State
which has the largest concentration of
Adivasis in this country to speak at
this stage for such a short space of
time. It seems as though you were
doing me a great honour in squeezing
me into five minutes so that I could

.represent the case of the tribal peo-

ple after a series of speakers had al-
ready spoken in this House, and as
though we {ribal M.Ps. have nothing
whatever to dp  with tribals. Sir. I
make a serious grievance of this. As
1 have said again and again on the
floor of this Parliament. 1 am not
here as a beggar. I stand for the
rights of my people, the rights of the
Indian community of tribals who
form the most important and most
ancient part of India. They are the
first citizens of this country. But.
what is the kind of treatment we get
in this House? We have to wait to
speak for five minutes and perhaps no
more. The State of Bihar has only
one Member to speak on this tribal
people’s guestion, and he the one who
is speaking now.

Sir, 1 would like to move a vote of
censure on the Minister of Parliamen-
tary Aflairs for arranging things in
such a poor manner. Things ought to
be better arranged . The problem that
has to be dealt with is one that con-
cerns a third of the whole Indian
community—a third of the popula-
tion, and the debate ovught to be bet-
ter arranged, whereby the people, who
have been duly elected by the elegr-
torate, have a better chance to express
themselves. We got an assurance here
that there would be a representative
selection in the matter of calling Mem-
bers of Parliament to speak, but that
has not happened. It did not happen
vesterday, it did not happen the day
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[Shri Jaipal Singh]

before, and it does not happen today.
Sir, I do not want to exceed the five-
minute limit. Iet my Congress
friends on that side stand up and
give platitudes to the hon. Home Minis-
ter. I hope next year, Sir, there will
be better respect given to this pro-
blem of a third of the population of
this country.

An Hon, Member: Three days.

Shri Jaipal Singh: As I remember I
said last year also, the problem of the
backward classes of our Indian com-
munity should not be a matter of
party politics. That has been repeat-
ed and emphasized this year, fortu-
nately, by my friends like Mr. Chatter-
jee. Let us make it a national pro-

blem, with the result that we have to'

raise this discussion, like the.external
aflairs question—a matter outside par-

ty politics. This is where exactly my
criticism begins.

This report is deflnitely an improve-
ment on the Dak Bungalow report of
last year, but it still has that Dak
Bungalow character. It is still an
inventory of facts collated together
from other reports given to the Spe-
cial Officer. There is nothing direct,
original or personal about it. The
Special Officer has been quite honest
in confessing that people have not
co-operated with him. He has been
very honest about it. Last year, he
was worrying about his status. Now,
his status has somehow been defined
as equal to that of the Election Com-
missioner, Members of the Union
Public Service Commission, and so
forth. I have an amendment, which I
need not move, wehreby we can make
the Special Officer of the President
effective In the discharge of his duty
there should be a specific Ministry to
look into the question of the back-
ward classes in this country., There
is no other solution. I have no faith
in the hon. Minister of Home Affairs.
This Special Officer is imbecile beca-
use he happens to be one of the many
i Departmentg of the Home Ministry.
He forms only one section. As a matter
of] fact, Dr. Katju is fatigued as he
has to sit here for three days to listen
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to the debate and he has to answer
to the problems that have been raised
here. What I say is: there must be
a specific Ministryr of Sodial Services
in this country.

An Hon. Member: Scheduled Castes?

Shi Jaipal Singh: I am not wor-
ried about the scheduled castes as
such. By creating Ministries only, we
are not going to eolve the great
problem. The Special Officer of
the President imagines the tribals have
gone up to the ‘heavens’ because there
was one particular Member from
Assam State who had been returned
from some unreserved constituency.
and that, therefore, the tribal problem
had been solved! That is the type of
approach that is damnable in this
country. It does not face'the realities.
You are not facing facts by saying how
many people have got jobs or have be-
come Ministers. That is not the pro-
blem. You have tp think of the pro-
blems that millions of people, more
than 12 crores of the backward peo-
ple, are confronted with. It is not a
question of how many people got jobs
or become Ministers. That is not the

" problem. .

st dto QAo TNNIW : ® FEAT
g g frag Sygee g A ¥
Prfearge fraery St &7 agar smver
T KEEEH Tg IAMT ATRAT
g W 3% ¥ fou w1 7 A1 9% waew
AT wrfed | @ Y Qe & g Il
2 f o faggee grem & O furk &Y
o I ®7 fageE g ¥ aofiw Wi
At F oo 7€) faemr =ifed |
Mr. Deputy-Speaker: It is mo point
of order.
“Shri Jaipal Singh: Sir, I would like
to stress that the Government do
seriously consider the creation of a
specific Ministry that will give its
whole time to this particular problem.
I am not only talking of the scheduled
castes and scheduled tribes. I am
thinking of other backward classes, a

lot of Brahmin friends of Dr. Katju
who may be backward. The entire
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backward section of the Indian Com-
munity has to be ameliorated. I would
urge upon my colleagues in this House
not to use the word ‘uplift’. It may
be all right from the point of view of
Harijans, because you have to drag up
them from the ditch, but that is not
true in the case of the tribal people.
They are already at the top of the
hills—peaks like Everest and so forth
—and therefore you cannot ‘drag’ them
up to the earth. It is a very impor-
tant aspect. I do feel that a separate
Ministry is the only way of strengthen-
ing the hands of the Special Officer.
Nobody bothers about the Special
Officer today. He admits that in his
report of last year, and he has said so
explicitly in his report this year. The
only way of strengthening his hands
is to see that a separate Ministry is
established and the Special Officer
should get the co-operation of the peo-
ple, It is no good my accusing him
of having been an imbecile in his
work, of having been ineffective in
respect of his duties. It is because of
the set-up obtaining in this country to-
day, that he is unable to get, or force,
the co-operation of the people through-
out India. That has been his diffi-
culty and he has been quite honest
in trying to bring into beld relief some
of the difficulties facing the backward
community.

Sir, whenever we judge, we come to
consider the report to be supplieq to
us next year by the Special Officer,
hon. memberg should keep in mind
that there is only one way of criticis-
ing or appraising its wvalue. It is by
Jooking into the particular articles of
the Constitution—article 18, article 28,
article 46, article 338, article 339 and
the various schedules, and comparing
1o what extent the various Govern-
‘ments of the States have honoured the
Constitution. .That is the only test of
the utility or the futility of this parti-
cular report. I do maintain, Sir, it is
very unfortunate that the leader of this
House, again and again, goes on talk-
ing of the right approach. There is
only one approach. At the Tribal
Conference last year the Prime Minis-
ter and the President himself only
last month at Lohardaga, in my own
pprovince stressed this point. But if
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you read this report of the Special
Officer, you will find that he has
made a wrong approach. All along
it has been a party approach. What-
ever State he has gone to, he has
gone to the Congress workers, I
come from a State which has the
largest number of Adivasis and my
party has elected the largest number
of Adivasi legislators in this country,
larger than even the Congress. I have
a right to be heard even by the Spe-
cial Officer. But what happens? When
he comes to my province my col-
leagues have no place. He must be
running round after his own party
colleagues. I say that is not the way
to handle this particular problem. We
should keep It at a national level; it
must be kept about party politics, as
in the case of the community projects.
There is a community project in my
area. It is not going well. Why? Be-
cause people are not behind it. It is
no good asking why they are not be-
hind it. What you have to see is to
ensure that the entire people are be-
hind a particular project. So is the
case with the Harijans or Adivasis.
These helpless people who have been
neglected for centuries should be en-
abled to stand on their own legs. We
do not want to look for any favours
from the Special Officer, or Dr, Katju
or his minions or satellites. We can
look after ourselves; but enable us to
stand on our feet.

We are a people with self-respect;
we are not beggars. We do not go
about begging. We work hard. I
would very much urge upon the Gov-
ernment to give further powers to the
Special Officer and also better staff
so that In the next report he will be
able to render a better account of him-
self, unless in between there |Is
a special Ministry that is formed. To
my mind the only other alternative to
forming a separate Ministry iz to re-
lieve Dr. Katju of this burden and also
abolish the Special Officer.

oft IP® : IITSTW YT, AT
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YT FCIWE | AT W F A A
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T A AT FIT FL AAT IR E
e o 7T A § 4 I 8 9g I
W gy &7 1 ™ g w¥ Fgh
R AT | mifeart 7@ &1 ag 9%
¥H agr v wfeat & 9@ fe
T F O FI T AE
a1t afgaifeay & @y, am w7
T Wew WX UG F, T8 Eqw
AT | WIS AG AT F AT AT T
T & wg wrfeardY wF § o mfxard
7 agar AIgL W EH KT § | WX
3T FT 8T A fraT maT A A fEe
9w Q& qE § A WAX | 719w

. "rwg IR sTRn AR AT g ?

I 7 AX YN AFA I EA AT |

IR AETW, WHE WY qrer
VATRT T X | WIA  WIT &7 wE
AT &9 &Y TET 8, 3¥ FUT o997 A
@Y, Y FOT EUGT HE ¥ 9K
28 ®Try w9gT €25 ¥ | ag FAAT W
THT R} | TG € TAT H GF w7 Rgqq
ET €Y T &, TROANT &Y @1 # | grw
FTEH IT FT T =477 27 A7f3d e
@ 4 & F1 agaam fear a | gw Ty
g & sfeanfaal & 17 F ot saT v
dar &d fFar I w7 TgIRR A |
INAF WEIXG, ¥ ¥IY & qAS fx
srifearet #3 oft & adY wiww, a7 wod
9 H & 7 1A e A ady
i | gw A ATEy fE gme miw |
AT FT.3 3¢ T4 7947 99 faw FTHL
q &« fFar A o) @ w1 wAfaw
A IIMET AW | TW AAT 4 AT
IFAT YT T AT A A@ ¥ AN
foar wrar € 1 g Far Fmfat o
aww fzar rar &, §5 Mfrae w8
* 7w fam wraT & W& gy dar
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[ = 5z% ]
gue faam &Y avw fogr @@ &
frgafai M dar Rgrar v &
fad R F1 q AN F§ ITH
Ggr g1 =ifgg 1 famafat & fasms
¥ e wr § e e wed o
FTRTFQE | a7 99 51 FH oG
qT 99 FY gg T Al g Ared
AR Y gifearey fEfraa @ €
& N ITTF AT @A AT AT AR
I ¥ UW § gEAeIT w2 | q qN7 wifE-
qifedi ¥ EOSl W TEEET F
3 & o T AT & WAT IUET FQ
# | 9 7 7g geasT w3 I AR
W a1 7@ Y Feod B, @ A A AAA e
Fow AN AR ITE A AT LT |
gt wifeamt ask 9@ Q@ &, TR
oo ad ¥ @ g | a8 wifeard §
gERE s @ aANM AW 1@
a® § gv wwi w1 e i g
T\ W FYEA AL HT AT AR |
& ar wgar fF w Fagee Cyfeeaeg
&) it g de & I F1 @Y qRT A
v g fcnfadi 1w OF g8
wa Sfod, TR TFT &mﬂﬁl&ﬂ,
Nt dre fom, agt & wEig T
T R WA Hed AW ¥ ARy A%
apT Ay A § o Ee & e F
I ARG H HEAAIA] BT AH § A
wfrwgl ¥t g7 T TEowEAT wW
gt Wi T g9 afEd 7 afl £ faar
& W & qEeRTH Y A Aredy wiwe
g RO ¥ ¥E ) T
R & fad qgrel 7 TS ™,
W 7 wg faay 5 gw *) ww & g
Y /4 | g x@ Fwgar & A wawa
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a8t 1| gAT wrar-famre & srer ey
FEYTIAE T @, W17 F7 G Faam
#t gt wreT-faa § @ qeady
FCQRIR

HTT #1717 grr i wro & agt
Fzx ¥ eFrachow & arft § o wwEE
T &1 aww W e e g &
g ot Y amar e g, v &
ford ot AR FAATT T E A IS
ards FL /R F oft ards s g fr
I ® saar ey & St
T FT AAAT GATT FIL G LI T |
TATH T FY TG AT FTHATH FEAT A |
gL UT WA FT A KT IT F&qT F
feara & g1 Tifgd, 99 #° ¥ o
STl &1 et sargr &) oy § g
T freafa Y wwaar wfr &1 wE™
| wrfatfagt ) o qear g ATe @,
9T ¥ Y, ATHI FT ThTaiaa &Y T
fagre & o q&gr Yo T 9T 323
qEH KT T A g T=HEH
3 919 &, T LY ®1 T &
Y | WET NG § ¥ AT &, i HIET
Y FT T & e 3 sE A Y
wfar fr Y | e § ¢ W
S §&T 8, o F1 ewrwe € wft
SO H o gEn I8 AT, ¥ A
T & 1Y | I A o T
R EATCE, AET 9 ®Y EwTeriarT £y |
ez ST F o geqr ¢ AT §, agt
¥¥ ®1 eprerdag Y @Y | {zaan &
3 9T T §, W ety Y
Y | 7oy A R AT G Lo ATH ]
X 3 FY @Frafay &

WHAWAY WY F gg Ta7 FAq0
fir forr forer stredll & sprareter g § oY
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ST ¥ aeaTes sarar g A faw
TR & WRAT FAANA I gC AL FH
war fear T | g g Y e’
TAFAACE § W1 ogi fow &7 aga
Y § Tt gA wTectaT wW ey
X FAIX FAG2T ATEEl KT AR
apTarchy &Y wofY | qE TATEAR ATH &
freor g &, sfeanfeat & anr @
frer & Wi ag dar faarmar § fameal
1, ITF Sphav EF & fod, o &
g &Y forey g7 AN ¥ warer 1 W&
framr A w  w® s Hfgmm @
Tex ) XY & | A F A A g
qa §, @t FAAA guT & |
&Y warer wqar @w fear wrar @ W
R & fgara & sawr 7 frarmarn)

»ft fYo gt TAIN : AT FAIA T
o1 & 98 1 71 farerar wnfem

IR : qg A FATU AR
a7 f5 9 FAaZT § I7 1 wfeErEr
HIAT AT | I FATT gAY & 1 gl
it fgeg o AT a1 Aré §, A wiE-
zaUz WY ¥ 4, I A g WA,
3few A I 6 19 7@ ¥ gEan, F A
A I AgE T Iw
sifew: s ¥ IFTE, @ 9 =
et & g g ey A g & @ wgAT
TgaTg wuw g Qe F gy
wzz iford | ot o afcrda i guT @
agt e STt fve & ford fy erere-
faw o |

| W%, IqTSAW WG, A TRy
AEHEA & I F R W7 ara gl 39
w1 acs N wrg w1 sar fravar g
FTET WEgHH & WRT 94T HATAAT(
NN 1 TFagEw F AR
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o 91X 29 f w77 fraar g a
qa1 fFaaT &= g1 @r A "wrg Hrgar
I ATAMT fF GF FT HAT GRIAET ZY
WrE | a7 A4} Ig fF gLardr wgwe
T AR FILKIATIAT ATV g7 FH
T 1S WA, T 47 A 7 f g
TR & |
Mr. Deputy-Speaker: The hon. Mem-
ber has exceeded his time very much.

st I . IqrEdeT HEES, AT R0
FAT ¥ Z5IT qHo frr A § I
7 qF ¥ w1 & AT B 77 T frar
g

dxggrarfs wowaw Aad
fe smagrfT grar g 1w T A
T AT MG TG E | AT IT I FAAHF
FIW HY 10 | FAR 757 3T | 4
I FAC T4 § | T AT 1T 79 Al
TF-UF 19 F HET Q216
T Wr ar 2 fa T 3¢ F70¢ ¥4
®E @l eT4r IF @TE 9T @ q
YA ¢ | OF TIT & fad o1 e2rd A
war & 39 7 uF fefezae qfagaT g,
<1 FAS, UF 9T, OF feqwr A, OF
LAY, TF WOEL, TF TR ¢ |
fee &1 afFa ATETT, &1 96 WK
eI, TG T EERIF ANITE faq
TATAIME | L7 =6 A fra sTwa s
W fr a7 18ve ¥ wr7 g frar §
Mrag R fas we re@Eyaa
oF W fore & weax g ¥o9r @6 §
I wx garfent @ ag w1 fvar § fo
| LAY0 XA FHT wror §9 2841 AF,
gRE™ § W ‘wgw’ &
qw fafes e @or &, € v
sqfer qragfear aany §, v
¢ @ § W CH-UF AT Ty QY
q§F At & qg wew dgaghrawry
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fgara ANfxad f& 7@ 7@ 9 fFaar
dar @4 21w | uF feferae amiagae,

1w, uF fogw, oF faqar 49, 0%

AT, UF WK, UF weALT, &
#f%d HEAATSAT TAAT TIF TAT TUC
WX I 4 wiE @ § vy fafew
A AYAT, W F: ALY T FIwTaofed
avarsfegt @1t 91X <1 5e8 A AT
F0 F9ATE | H WTT & AGAAN A0gAT §
f¥ fFw a3 w&1F adg T gAr fag
S gz T ATAT 8, I F F TTHY IFA
@Y Fi%E T ®/H g JAr &
YT E ¥ | gn wrw 5y o )
graraT & /Y7 wygr gty DA d o e
3 g wifgEifea) o1 91 w97 wreAi &
AE FA-THAT qGA A &, §7 X 4
fasars Al T W TE qREAT
¥ wae mifgart qadfew 2@ o &
A 37 %1 feearst FT & wanw 7 four
STAT & | § WOAT AT T FT FAATAT
STEAT E 1 F9 Y For A W
Sy TR AT &F | EHTE W
fefegae wrAgaT A FnaAfERTT
dYo Uo &Y THAY AT Y, ®wUT g
wer S0 ® g WA A qeC Fa F q@
femaz wmarwe frow 7 far fa
oY I &7 grera & weArAifa ofdfue @Y
A 91T I F @ F &% 77 FIW F
AN TTERTT GHTY ATAT ATEGT 9T ATHTH
& wifgaedy S o &1 wawer a
FTAT T 1 g A F Ao ow w1
WRgg e oY qre fwadr § fow
HY AT UF FUALT AT HIHATH FY
2 AW E, A arwY Ol FOT ATAY 99
qrt o w S ¥ fd frar o 2 2w
#TE FT THYT WAH F G qGAT
ey
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|/, a1 & W9 K F7A7 ¥ 97 R
W Tere #1 fefgee wrfareat o
®L AT AT, TRAT F wave 1§ foger
EH0 TN AFL BT, TG AT AT @A
g AR oI & frgEeq 4 gar &
NATAT Fal Fam # fa qrq Ay
W AF FEATATIT F AT OHo Fio B,
ag wiofara § s ag garwr wré faeelt
TEH AT 4T\ FOH fagd g w;
fefigae mrfareat a1 &< Fsi war
W AT | T 74T, AT qZFH & 11 F1
ag w=gr E qrqw gl v ow s
ST & 9T TE) 7 AW €4 § F07
9 & fagq Fwr A 3+E) 7 ayan fa
WL qg SUR( A0 F 6 fgaidar a7
gw Wt A Awiar fee wgr AT
A< 31 A g8 gl ¥ q=v fAdr
Mr. Deputy-Speaker: The hon. Mem-
ber must conclude. He can go on

taking for 2 hours, I cannot allow
that,

Shri Uikey: Five minutes. Sir.

Mr, Deputy-Speaker: No, no. Shri
Rishang Keishing.

st I¢® ;T WL ouE g Ar
arer &, mF fasz | men fod 2w g

Mr. Deputy-Speaker: Order, order. I
am not going to allow him to speak. He
must have a sense of proportion, I
cannot give all the time to him.

An. Hon, Member: Sir, Madhya Bha~
rat.

Mr. Deputy-Speaker: Madhya Bha-
rat will take care of itself. Now Shri
Rishang Keishing.
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Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): Mr.
Deputy-Speaker, 1 must say at the out-
-set that Shri Shrikant has submitted a
better report this year. He has been
able to make a few concrete sugges-
tions to be carried out by the Govern-
ment. But, I am sorry that the Home
Minister has for over ten months kept
‘this report in the book shelf and only
after ‘the lapse of ten months has
brought out this report for discussion.
This shows that he is not interested in
the welfare of the Tribal and other
.backward people. My only suggestion
is that Shri Shrikant should resign if
the Government is not taking any
action on his report as a protest. That
.alone will make the people understand
that he really loves the tribal people,
the Scheduled caste people and the
backward classeg and the Govern-
ment will be made conscious of their
mistakes.

Dr. Katju hag been very kind to us.
Whenever we go tq him, he receives
‘us with open arms. But, whatever re-
presentation we submit, 1 am sorry to
say, he will immediately, put into the
waste paper basket. That ig an insult
‘to us. We know there are in India
about 12 croreg of backward people,
like the Scheduled castes, Scheduled
tribes and other backward classes, who
form nearly 1/3rd of the total popula-
tion of this country. For generations
we have been subjugated, we have
been dominated and we have been ex-
ploited by the higher classes, and the
privileged people. The present Govern-
ment is not only heavily influenced by
them but they are more or less ruling
the country. I am definitely of opinion
that this: country will not go forward
'so long this country is ruled or in-
fluenced in any way by these privileg-
ed classes of people. Our Ministers,
if they really want to serve the peo-
ple, as their real servants should elimi-
nate the influence of these people, They
should themselves keep absolutely clear
of these enemies of the society. 1 am of
opinion that today the Government is
dominated by this section of the peo-
ple.
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I have got a few suggestions to make,
So big is our problem that by .appoint-
ing a Commissioner, ‘you cannot solve
it. My hon.. friend Shri Jaipal Singh
has suggested for constitution of a
separate Ministry to tackle with prob-
lems of Scheduled Castes and tribes, I
also support the suggestion that a
separate Ministry should be constitut-
ed immediately. I know Shri Srikant
is a good man. [-alsp realise his short-
comings, his drawbacks. Small as he
is in position he cannot go against his
Ministers. There are bosses over him
like the Finance Minister, the Planning
Commission and Dr. Katju. The only
way is to have a separate Ministry to
effectively deal with the Sch. castes
and tribal prohlems. )

It is often said that our country is
pledged to be a welfare State. What
do you mean by a Welfare State. when
vou have not abolished untouchability?
Today we see many cases and are
also reading in the papers about
schools amd public institutions being
deserted because one or two Harijans
were appointed as teachers..- These
things are occurring daily. We have
in this country lawgs to punish persons
who commit simple crimes like theft,
robbery, ete. But, you have no law to
punish those people who are upholding
this heinous crime of untouchability.
This is a disgrace to the country. Imme-
diately, the Centre should introduce
in this House a legislation to punish
those people who uphold untouchabili-
ty.

This country once belonged to the
Scheduled caste people. and the Sche-
duled Tribe people. Today, they have
been driven to the outskirts of the
towns where rats and other animals
infest and the tribal people have been
driven to the hills. You are occupy-
ing the rich plains of the country which
were theirs once upon a time. You are
now refusing to share a little bit of
this land with them. Today, we have
been seeing in places like Pardi where
those people who demanded that the
Adivasis should be given sufficient
land, have been punished and sent to
jail, and yet you dare talk of a welfare
State where every citizen, Irrespective
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[Shri Rishang Keishing]

of caste, etc., will be treated alike.
Immediately, land should be made

available for the Scheduled castes and
tribes.

A large portion of the report of
Shri Shrikant is covered by details of
his tour. As my hon. friend Shri
Jaipal Singh said, the officers go and
meet the Congress leaders only, and
also Government officers. They never
meet the people. The Government
officers draw up a programme, they
are taken here and there and then let
off. They would come back and sub-
mit a report. The non-Congress peo-
ple and tribal leaders are never invit-
ed to meet them. We do not expect
them to go to every corner of the
hill areas. At least they should in-
form the people about their movements.

An Hon, Member: He has.

Shri Rishang Keishing: So that
they might come and meet you and
submit their viewpoint tg you. You
have failed in that respect also.

Lastly, Sir, I would like to say that
the tribal people, as my hon. friend
Mr. Jaipal Singh said, are not beggars.
We are not looking for the mercy of
these Ministers. We are far away
from it. We value the tribal dignity
ang independence. We do not want
to be treated as beggars. Pandit
Nehru's mercy, Dr. Katju's mercy and
some other Minister’'s mercy would
not help us. Today we want that
there should be a concrete policy and
programme with which you will solve
the problems. So, I have suggested
already that redistribution of land
and economic rehabilitation etc., etc.
of these tribal people and Scheduled
Castes should be immediately taken
into consideration. Please do not
think that we are looking to you
always to have your mercy and
favour. It is only the opportunists
and some of the self-interested people
who will come and beg you, but others
will never do that. We stand for our
vights, we fight for our rights. 1t
you do not take proper action. you
will not be sitting here after ten years.

Mr. Deputy-Speaker: The hon.
Minister, Dr. Katju.
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Dr. Rama Rao: May I submit that
for my entire Party you have given
only five minutes? There must be
equjtable distribution of time,

Mr. Deputy-Speaker: I am sorry. 1
was not entirely in charge of the
whole thing.

Shri Sivamurthi Swami (Kushtagi):
Nobody has spoken from Hyderabad.
There is a land movement in Hydera-
bad. I want to speak.

Mr. Deputy-Speaker: India ig one
and indivisible.

Dr. Katju: Mr. Deputy-Speaker, Sir.
some of the speecheg that were de-
livered this morning with so much
eloquence and so much vehemence, it
occurred to me, were really speeches
made for the amendment of the Con-
stitution, because my hon. friends who
spoke were far away from the matter
in hand as it ig governed today by
the Constitution.

I must say that I was rather sorry
to hear not g word of appreciation of
what the State Governments are
doing and bave done in the past in
this fleld of welfare of the Scheduled
Castes and tribal people. Please
remember one thing' it ig not only in
this Parliament that we have reserva-
tion of seats. we have friends here
coming from Scheduled Castes and
tribal people. In every State Legis-
lature they are strongly represented.
1 come here to this Parliament from
Madhya Bharat. There, we have &
State Legislature with a membership
of 99, and out of them 17 are reserved
for Scheduled Castes and 12 for tribal
people. So. in a House of 89 you
have 20 Members from Scheduled
Castes and tribal people. Are they
all sleeping over it? Do they not
exercise moral pressure daily on the
Ministers to see that something should
be done. Similarly, in Uttar Pradesh.
out of a House of 429. I believe, there
are no less than 81 Members coming
from the Scheduled Castes. Ag I
said, everybody represents. I do not
complain at all about it. But in this
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very report there are sections indica-
ting to you what has been done and
what the Governments are doing for
the economic welfare, for the social
welfare, for the moral welfare of
these people. My hon. friend Mr.
Chatterjee spoke very warmly about
educational progress, compulsory
education, free education etc. Now,
you read the Chapter which deals
with -what is being done in the educa-
tional sphere in many States, and you
will find that in many States—Bihar,
Bengal, U.P.—education for boys of
the Scheduled Castes is completely
free...

An Hon. Member: But not compul-
sory education.

Dr. Katju: ... from the elementary
stage right up to the University. I
am not saying this by way of jealousy
or anything like that. 1 am not a
born Scheduled Caste man, but 1
have served with Gandhiji for the
last 30 or 31 years. Some Hon. Mem-
ber over there said: “Well, how many
servants do you keep of the
Harijans?"” and that rather pricked
me., I am not thinking in terms of
the domestic service of Harijans, but
1 think, like many . others here,
hundreds of thousands, when we have
servants we do not think of them in
terms of servants or castes, but re-
gard them as members of the family.
I have got scveral who are hke my
younger brothers. They live there.
We who have served and sat at the
feet of Gandhiji have forgotten all
that.

Therefore, I do say that you read
thig report. Please say whatever you
want to say about me either by name
or innuendo, but for God's sake be
fair to the people who are doing some
work in the States themselves. From
the report itself you will find that
every State ig occupledq with promot-
ing the social welfare. the educational
welfare, awarding scholarshipg etc.
For instance, I have got here: In
Bihar there are no fees. In Bombay
they have spent Rs. 24,71.000 on the
Scheduled Castes., on the backward
classeg Rs. 35.25.000 and all that.
Several crores. I do not want to tire
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the House, but I do ask you, in fair-
ness to your brethren in the States
who are Memberg there, whg are
serving there and whg are trying
there, to be fair to them.

Now, so far as the Constitution is
concerned, what has thig officer to
do? It is part of the Constitution. It
is all in the sphere of the State work.
He is appointed under Article 338..

Shri B. 8. Murthy (Eluru): Nothing,
ig put there.

Dr. Katju: ... “to investigate all
matters relating to the safeguards
provided for the Scheduled Castes and
Scheduled Tribes under this Constitu-
tion and report to the President upon:
the working of those safeguards at
such intervals ag the President may
direct,..”

It is all in the sphere of State activity.
Amend the Constitution. Take all
this away from the State Govern-
ments. Say that the Central Govern-
ment should run all these social wel~
fare schemes, run all these schemes
for  Harijans—colleges, vocational:
centres, techniral institutions, un-
touchability and every blessed thing—
and then, of course, I quite agree that
there should be room for a Ministry
of Social Services or Social Welfare.
But now the work is going on in the
States. Every State is doing some-
thing,—may be a little slow, may be
a little fast. In Bihar they are doing
wonderful work. In Bombay they are
doing very well. In Uttar Pradesh:
they are doing very well. For the-
next two or three years Rs. 40 crores
is golng to be spent.

My hon. friend over there raised
the point that it is rather extravagant..
I shall get thig matter investigated.
Government machinery is always @&
little extravagant. You better have
non-official machinery and this thing:
will be done on the right path.

I only want to take another ten-
minutes or so, but I do want to take
a proper view of these matters. Re-
garding untouchability, I ventured to-
inform the House that a Bill will be
introduced, In order t6 save time, so-
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that immediately public opinion may
be available to us, it will be published
in the Gazelte probably in a day or
two, say Monday next. Hon. Members
may read that. We will do the utmost
that we can. But I would Ttke to
venture to appeal to my hon. friends
from the Scheduled Castes that .this
untouchability is not merely between
g high caste and a low caste, but it
is there graded even amongst the
Scheduled Castes themselves.

Shri P. N. Rajabhoj: It is only on
account of you.

Dr. Katju: You better get rid of
me. and if you think that by getting
rid of me. you can get rid of this un-
touchability, 1 am perfectly at your
disposal, you can cut my throat. You
are talking here sitting in Delhi, you
do not go to the vtllages and see what
is happening.

sﬂﬂeq#omﬁw LLE R K
surer T faar &1

Mr. Deputy-Speaker: Order, order.
‘These are some of the facts, of which
the hon. Member must be aware.

.Dr, Katju: My hon. friends canno!
restrain themselves. .

Shri P, N. Rajabhoj: I have a right
to speak, Sir.

Mr. Deputy-Speaker: Order, order.

Shri P. N. Rajabhoj: When the hon.
Minister says something wrong, it is
our duty to correct him. There are
no caste dilferences among the Schedul-
ed Castes.

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): These . differ-
ences are there only among the
‘Brahmins: amongst the Scheduled
‘Castes, there is no untouchability at
all. (Interruptions).

Mr. Deputy-Speaker: Order, order.
‘These age-long differences are there.
The hon. Minister is trying to develop
his argument now. Hon. Members
had their own opportuhitieg to speak.
“There is no good interrupting the hon.
Minister like this. The hon. Minister
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need not look at them, he miay look
at me, and speak

Dr. Katju: They have such magnetic
influences..on me, that I cannot help
looking at them. Anyhow, now I shall
look at you and speak.

As I saig earlier, I am a devotee of
Gandhiji, and so my personality is
of no account. Apart from what Gov-
ernment may do in the administrative
sphere, there iy a good deal more to
be done in the persuasive sphere, and
I wish that all my hon. friends and
everybody else outside would join
together to eradicate this curse of
untouchability throughout the land.

Great stress was laid upon appoint-
ments. So far ag I am personally con-
cerned, though they have wanted only
iwo Ministers, I am prepared to give
them four Ministers, four Deputy
Ministers, and 8 Parliamentary
Secretaries. You may have them as
much ag you like but please remem-

_berm.

Shri Nanadas (Ongole—Reserved—
Sch. Castes): What about a separate
Minister  for  Scheduleq Castes?
(Interruptions).

Dr. Katju: But my friends forget

one thing very much. (Interrup-
tions.)
Mr. Deputy-Speaker: Order, order.

Hon. Members may keep silent.

Dr. Katju: If you appoint two Minis-
ters, and three Deputy Ministers, the
result will be that out of 12 crores of
people, only flve will be better provid-
ed. What 1 have always been think-
ing of has been for the purpose of
improving the lot of all these 12 crores
of people, and not five or six people.

Let me tell you one thing. Here is
my hon. colleague sitting in the
House. ' Somebody mentioned the
name of a former colleague of mine,
holding charge of the Law Ministry,
the illustrious Dr. Ambedkar. When
we - had two Scheduled Caste Minis-
{ers in the Central Government. was
the condition of the Scheduled Castes
materially improved? Let ug get a
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clear answer to that. (Interrnptions.)
The point is this. As my hon, friend
Shri Jaipal Singh wag saying—I
seldom agree with him, but on this
occasion I agree with him—it is real-
ly not a question of having two Minis-
ters or no Ministers. I am longing
for the day when the number of high
officers, members of the UPSC, the
State Public Service Commissions,
- «fficers in the army, navy and every-
* where else, will increase to such an
extent, that the services would be
genuinely representative of every sec-
tion of the community, including the
Scheduled Castes and the Scheduled
Trihes. That ig my innermost desire,
and I hope thal I may live to see it.
But the way you are putting it, I tell
Yyou as an advocate, is not a persuasive
.one....

Shri P, N. Rajabhoj: Our way is
quite correct. A time will come.
when we will rule this country.

Dr. Katju: ...because you forget the

country, and you think that if you get

& Scheduled Castes Minister, he will
be your representative. It is just like
saying, if I get 3 Brahmin Minister,
that Brahmin Minister wi]l not look
to India, will not look
to the interests of the Anglo-Indians,
or the Sikhs or the Parsis, but he will
only look to the interests of Brahmins,
and he will protect me. (Inter-

ruptions.)

Shri P. N. Rajabho}: Brahmins are
everywhere, throughout India. Our
heart is burning like anything when
we see that they always keep us away
from our rights.

Mr. Deputy-Speaker: Order, order.
That is not the proper way of looking
at it. :

Shri B. S. Murthy: My hon. friend
stafed that his heart is burning. So,
let us wait for a minute. (Interrup-

tions).

Mr. Deputy-Speaker: Order, order.
Let there be greater seriousness in
the House,

Dr. Katju: This debate sometimes

degenerates on that side, due to lack
of, shall 1 say, sincerity and serious-

639 P.S.D.
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ness, and therefore it creates no in-
fluence anywhere. [ wanteq it to
be influential ang weighty. A weighty
speech was made by my hon. friend
from the tribal areas, from Madhya
Pradesh. There was ano‘her weighty
speech, if you will allow me to say
so, by my esteemed hon. friend re-
presenting the Anglo-Indians. He
drew pointed attention to some facts
about the grants. I was to some
extent aware of them in Bengal.
Probably it was due to the number of
children or something like that, I do
not know. But I shall have all that
carefully examined and investigated.
If necessary, I shall write to the State
Governments, and draw their atten-
tion to it. These things can be done.
But if you say, as my hon. friend Shri
N. C. Chatterjee in a fi* of generosity
says. oh, minimum qualifications are
not required for the post of 3 Govern-
or. therefore appoint g Governor from
amongst these people. What ig it?
The Governor is a heaq of the Siate...

Shri P. N. Rajabhoj;
Mussalmans everywhere.

Appoint

Dr. Katju: Just consider what be
says. There is a Governor in his own
State, belonging to the Christian
community. He wants to lower the
status of a Governor by saying, you
can appoint any one, he may not have
even the minimum qualification. To
try to lower and degrade the office of
the Governor....(Interruptions.)

Shri B. S. Murthy: On a point of
order, Sir...

Shri N. C. Chatterjee (Hooghly): It
ifs entirely wrong and improper to
attribute that statement to me. I do
not think that that point...(Inter-
ruptions.)

Shri B. S. Murthy: On a point of
order. The hon. Minister stated that
by appointing Harijans, the standards
will be lowered. Is it not an insult to
the community?

Mr. Deputy-Speaker: Order, order.
Nothing of that kind. The hon. Mem-
ber Shri B. S. Murthy has evidently
not understood or followed the line
of reasoning of the hon. Minister, He
has stated that such a great man is
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in charge of the governorship of West
Bengal, and how can we afford to
reduce the dignity of the office. Mere-
ly because hon. Members say that no
qualifications are necessary for the
post of Governor, therefore, anybody
can be appointed, can we appoint per-
sons with no gualifications and thereby
lower the dignity of the post to which
persons of extremely high qualifica-
tions are appointed? That is the line
of argument that hag been adopted by
the hon. Minister. so far us I have
been able to see.

Shri P. N. Rajabhoj: The hun.
Minister is orthodox-minded. (Inter-
ruptions.)

Mr. Deputy-Speaker: Order, order.
The hon. Member Shri P. N. Rajabhoj
has a habit of getting up almost every
time. 1 will not name him. but I am
really sorry he should again and
again get up thinking that it is a big
privilege to get up and interrupt.

Shrl P. N. Rajabhoj: I am also very
s0rTy.

Mr, Deputy-Speaker: If the hon.
Member interrup:s again, I shall have
to take more serious notice of it.

Shri P. N. Rajabhoj: T can walk out.

Dr. Gangadhara Siva (Chittoor—
Reserved—Sch, Castes): It ig only on
a point of information that he rose,
and not on a point of order.

Mr. Deputy-Speaker: He did not
say 80.

st qto go TrInR® ¢ A TR
A v ww weaw fwr AR
Iq AT T ANAT 2 A wgAT qgaT

Mr. Deputy-Speaker: He is not the
only representative of that com-
munity. There are other hon. Mem-
bers sitting all round the House, re-
presenting that community. Again
angd again, he wants the impression to
be created that he is the sole accredit-
ed leader of his community, and goes
on interrupting the proceedings in the
House. I would not allow this any
more.
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Dr. Gangadhara Siva: It was only
a question of information, and not a
point of order. Am I to understand
that' there are no qualified persona-
litieg for that post, in our community?

Mr. Deputy-Speaker: There are
many qualified people. There is no.
question of that.

Shri 8. S. More (Sholapur);: But
none jg selected.

Mr. Deputy-Speaker: I thought the
hon. Minister was only answering.
some general remarks that no quali-
fications are necessary. I do not
think the hon. Minister wanted tc say
that there are no qualified people
available from among Scheduled
Castes. On the other hand, froin the
report 1 find that there are students.
who have taken to law, who have
studied up to M.A,, and so on, 80 per
cent, of the scholarship applications:
from Scheduled Castes candidates
have been granted. 75 per cent. of
scholarship applications from the
tribal people have been granted. and
80 on. (Interruptions.)

4 p.M.

Dr. Katju: 1 wag rather hurt...

Mr. Deputy-Speaker: The thon.
Minister may say clearly, so that
there need not be anv misunderstand-
ing. The difficulty is that some-
times. ...................

Shri 8. S. More: On a point of order;
Sir. Can the Deputy-Speaker give
some guidance to the Minister regard-
ing hig responsibility.

Mr. Deputy-Speaker; Order, nrder.
Sometimes humour can be carried too
far. I am very sorry about it. This
is a very scrious matter. There are
a number of hon. Members who feel
very much that sufficient things have
not been done. Each one has ¢ome
forward with his own grievances.
They are being considered. The hon.
Minister ig trying to give an explana-
tion to the best of hig ability. Now,
when I make a suggestion, let there
be no remark of this kind. I do not
think it right at all that we should
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indulge in remarks which will be
laughing-stock for the rest and for
ourselves also.

Dr. Katju: Sir, 1 did not want to
say anything, but I wag rather hurt
by a comment made by my hon.
friend, Mr. Chatterjee, in his speech
yesterday when he said: ‘'You have
said somewhere in this report that
there should be a minimum qualifica-
tion for appointments to certain jobs'.
Then he said: ‘'Why don't you appoint
them Governors for which no mini-
mum qualifications are required?”” I
thought thig was a very unfortunate
remark. It tended to lower the status,
the dignity, the rank and the office of
Governor, because that high office
requires first-clasg qualifications. That
was what I intended to say. That
was the only thing. So far as quali-
ficationg are concerned, so far as
education ig concerned. in the Schedul-
ed Castes, in the tribal areas, I know
that there are advocates, doctors and
physicians, and we can trus: that the
State Public Service Commission will
do the needful when appointments are
made. In thig very report, you will
find—I think in appendix III or IV—
in different States how many people
have been appointed in th: reserved
posts. The number may be small in
some States, great in some: but every-
thing is being done to carry out this
thing.

For instance, I read yesterday in a
paper from Allahabad—I dg not know
anything about the facts, but thig is
a sort of jacket news:

“Jobs go abegginy in Banaras
and the disirict authoritizs are
having a novel experience of get-
ting no applications good, bad or
indifferent, for filling vacancies in
the Revenue depariment. The
posts are. of course. meant only
for Harijans.”

May be true. I do not know. There
are no applicationg made. Therefore,
we do not know the history of it.

What 1 have been saying to the
utmost of my ability was that instead
of diverting the debate and the atten-
tion upon the number of services, cur
attention should be devoied hnere,
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elsewhere in the States, for raising the
educational, social and economic level
uf the total people. And ag soun as
that level is raised, I am perfectly
certain that in every sphere of our
national life, ministerial, political,
military—every sphere—you will find
first class men coming from every
part of the country. I have full
admiration, great admiration, 1 teil
you how much I admire my friend
over there (referring to Shri Uikey).
because if there is on: community
here in India which has stood firm to
the rock of independence and suffered
all sorts of privations during the last
two thousand years, it is the Adibasi
community, the men who retired into
the forests and jungles but would not
allow themselves to be subjected by
any ruler—may be foreign or inay be
from India. They are a flne people.
You have only to look at them. We
are doing our best.

Shri P. N. Rajabhoj:
Scheduled Castes.

Dr. Katju: We want them to come
up. Therefore. our attention and our
most vigorous efforts should be direct-
ed to them by providing money, by
providing every sort of relief for rais-
ing their level as a whole, By ap-
pointing people to one or two offices—
I am not saying that they shoulq not
be appointed:; if competent men are
available, you appoint as many ag you
like—but if you think that by apoint-
ing one officer or two you will get
something which you will not get
otherwise, il may be we are misdircct-
ing ourselves. That wag all that I
intended fo say. I do not want {o
sound a discordant note...

Shri Syamnandan Sahaya (Mu:za-
flarpur Central): ...and detain the
House any longer.

Dr, Katju: I have already said about
the Anglo-Indian community that T
shall have the poin{s raised examined.

Secondly, my hon. friend {from
Madhya Pradesh safid—I know it—
that in several areas--Rajast-an,
Madhya Bharal--the tribals have not
heen properly enumerated, proocrly
entered in the census. Now, we might
get the President's order connected,
but it is a matter of not very urgent

Not for
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importance. So 1 thought to myself
that I had better wait till the submis-
sion of the Backward Classeg Commis-
sfon's report. They will go into it;
they have been directed to go into this
matter, and this we can then do it all
at once.

‘Lastly, Sir, here is this report. This
wag submitted to us sometime early
in the year andq some hon. friends told
me that it does not contain a sufficient
narrative of what action hag been
taken upon the suggestiong made by
‘the Special officer. The next report
will be due early in the year—just
‘like this—and if I can manage it and
il the hon. the Speaker will agree to
it, we may have an earlier debate
upon. the report so that it may 1ot
become out of time. This is for the
year 1952-53 and we are now at the
end of the year 1953. We will get the
next report for 1953 in February or
March and we might have an earlier
debate. in the month of April or NMay
if time is available.

Let me assure the House
before I sit down that I
cordially welcome thig  debate,
I look forward to constructive sugges-
1lions. You may condemn me person-
ally as much as you like. That does
not hurt me because I try to do my
duty. You may rest assured that,like
the heart of all of you, my heart s
in this work. I want to see these
people rising because India cannot
prosper, India cannot remain free and
independent unlesg we have these 12
crores of people with us. Do you
mean to say that without these 12
crores of people, we can shine in this
world? They are part of us; they are
as much the rulerg of thiz country as
T am. They have got the vote. They
can do anything they like. But we
want to proceed as quickly as we can,

vigorously. Therefore. 1 ‘- welrome
constructive suggestions. 1 shall get
every speech examined. I do not

%know what the result will be of that
examination, because very few sugges-
tions made have been constructive—
excepting those of Mr. Anthony and
my hon. friend over *here. Otherwise.
it has been a cry—appoint a Lieuten-
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ant Governor, appoint a Counsellor,
appoint this or that. (Interruptions.)

I shall get that also examined, and
we shall consider all aspects.

Shri Ganpati Ram: On a point of
information, Sir.

Mr. Deputy-Speaker: So much has
been said.

ot morafa ow Wl ST SR
wgigs A FFarm fF awrewm ¥ W=
fearzt & sz gt AFFRA ¥ fag
dygee a1z & FedmacT AdY faay,
¥ I4 ¥ Fear AgME fF A 3T A
TIET HETEST, AreTo WL {EIX T0A
wrzdt ¥ FRAT §

Mo WEX : F WT Kt 7TH & T4
¥ gar, vy ¥ ffwaww |

Shri Kelappan (Punnani): Mr.

* Deputy-Speaker, Sir. I did not want to

interrupt the IHome Minister when he
wag speaking. Now, he was speaking
about the dignity and the status of the
Governor and all that. 1 should like
to remind him that Gandhiji once said
something to the effect that he would
be happy to see a Harijan girl raised
to the position of the President.

Mr. Deputy-Speaker: But Gandhiji
did not say that the Harijan girl reed
not know ABC.

Shri Velayudhan: Nobody said that
an llliterate man should be appointed
ag Governor.

Mr. Deputy-Speaker: That g all
right. We are now going off the (rack.
The only point was that some mini-
mum qualifications were placed. He
said those minimum qualifications
must be satisfied. Then the hon.
Minister understood that it was said
that there were no minimum quali-
ficationg laid down for Governorships
and therefore appnaintments should be
made to that post. Then he said that
the post of Governor requires Thigh
qualiflcations.

Dr. Kailju: Exactly.
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. Mr. Deputy-Speaker; That is what
the hon. Minisier wanted to mean.

Now, there are a number of amend-
ments that have been moved.

Shri P. N, Rajabhoj rose—

Mr. Deputy-Speaker: Order, crder
please, The hon. Member does not
know, even after he has been here for
a year and a half that he ought not
to get up when 1 am standing.

Out of these various amendments, if
any hon. Member wants to have his
ameéndment put to the House I will
put it.

Shri N. C. Chatterjee: Only one, No.
20, Sir; you may kindly put it to the
vote.

Mr. Deputy-Speaker: In the name
o_r?

Shri N. C. Chatterjee: Mr. Rajabhoj,
Bir.

Shri Jalpal Singh: Sir, my amend-
ment, No. 8 may also be put to the
vote.

Mr. Deputy-Speaker: The hon.

Member wag absent when he was
called. Therefore it has not b2en

moved.
sit norfr o ¢ FTSEE oY, A
W srERw ¢ I X X &Y fame
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gre FEREEH ¥ |
Mr. Deputy-Speaker: Many things

are important; 1 will put No. 20 to the
vote of the House,

Shri B. S. MURTHY: Sir, my amend-
ment. No. 6, may be put; it is a very
innocuous amendment and [ think the
Guvernment can accept it.

Mr. Deputy-Speaker: Yes, No. 6 also.

Shri Nanadas: Nos. 44 and 45 also,
Sir.
Mr. Deputy-Speaker: Yes, 44 and 45.

Now. I will put amendment No. 6,
the amendment of Mr. Murthy to vote.
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The question is:

That in the motion, the following
be added at the end, namely:—

"

and having considered the
same, this House is of opinion
that Government should take
more constructive stepg in order
to remove all the disabilities to
which these Communities are
subjected to al present.”

The motion was negatived.

An Hon. Member: No. 8, Sir?

Mr. Deputy-Speaker: He did not
presg it.
Shri Jaipal Singh: Sir, you said

that I did not presg it?

Mr. Deputy-Speaker: The hon
Member was not present here at thet
time.

The question is:

That in the motion, the following
be added at the end, nanely:—

“(a) and having considered the
same, this House ig of opinion
that in order to raise the
social level of the Scheduled
castes, all reserved posts iIn
Government services should
be filled with Scheduled Custe
candidates by relaxing s me
of the conditions such as
minimum  qualification etc.

. which may not be fulfilled by
Scheduled Caste candidates;

(b) the Government should grant
special scholarships to deserv-
ing Scheduled Caste students
for going to foreign countries
for higher academic &and
technical education;

(¢) the landless Scheduled Ca:te
people should be provided
with land and other imple-
ments so that unemployment
among those people would be
minimised. and that special
Taqavi Loang should be given
to them in the initial stage;
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(d) a separate Ministry on the
same lineg as that of Rehabi-
litation Minisiry should be
formed with a view 1o safe-
guarding the inlerestg of the
Scheduled Castes and Sche-
duled Tribes and to bring
them to the level of other
advanced classes in India in
economic. educational and
social matters; and

(e) immediate steps should be
taken to provide Scheduled
Castes and Scheduled Tribes
with  compulsory primary
education all over India.”

The Noeg have it.

An Hon, Member: The Ayes have
it.

Mr. Deputy-Speaker: I find only 25
for. and a very large number against.
The amendment is lost.

The motion was negatived.

Shri Nambiar (Mayuram):  Sir.
many are in the lobbies.

Mr. Deputy-Speaker: Any  hen
Member or the whip of a party raust
keep his Members ready here.

Shri Nambhiar: The bell may be
rung. What is the use of the bell,
Sir?

Mr. Deputy-Speaker: I am not going
to ring the bell. It is not for bringing
in lazy Members. The hon. Menibers
have come here leaving their liomes.
What are they here for? What is the
attraction in the lobby? They not
only do not discharge their duties but
impose additional responsibility upon
the Chalir.

The question is:

That in the motion, the following be
added at the end, namely:—

“and having considered the same,
this House is of opinion that
the cullivable waste lands
in the country and the waste
lands reclaimed by the
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Government organisations
buth of the States and of the
Centre, should be distributed
‘ to persons belonging to the

* Scheduled Castes and
Scheduled Tribeg without
any delay.”

The motion was negatived.

) Mr. Deputy-Speaker: The question
is:

That in the motion, the following
be added at the end, namely:—

“and having considered the same,
this House is of opinion that—

(a) members of the Scheduvled
Tribes, whg have been
adversely affected by the
prohibition of jhuming or
shifting cultivation should be
rehabilitated: .

(b) the Scheduled Tribes of
Tripura should not be ousted
from the land belonging to
them due to the requisition-
ing of such land by the Gov-
ernment for settling otuers
there;

(c) free land. implcments and
seeds should be given toland-
less persons belonging 10 the
Scheduled Castes and
Tribes."

The motion was negatived.

Mr. Deputy-Speaker: All the other
amendments are lost.

There ig no more to be done regard-
ing thig motion. I{ hag already been
iaken into consideration.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1953-54

Mr. Deputy-Speaker: We will now
proceed to the consideraiion of the
supplementary demands for 1953-54.

If any of the hon. Members who
have given notice of cut motions want
any of the motions to be moved, they
may stand in (heir places,





